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MOTION RE    .FOURTEENTH    
AND FIFTEENTH  REPORTS OF 

THE COMMISSIONER     FOR     
SCHEDULED    CASTES      AND 

SCHEDULED TRIBES 

THE MINISTER OF. PLANNING, 
PETROLEUM . AND CHEMICALS 
AND SOCIAL WELFARE (SHRI 
ASOKA MEHTA):    Madam    Deputy 

Chairman, I beg to move the following 
motion: — 

: , "That the Fourteenth and Fifteenth 
Reports Qf the. Commissioner 

,>fpr Scheduled Castes and Scheduled 
Tribes  for  the years   1964-65   ' and 

, 1965-66, .laid on the Table of the 
Rajya Sabha on the 30th March and 
i8th June, 1967, respectively, be taken 
.into consideration.^' 

f 
Madam, I. am • happy that- this hon. 

House has . been' able to spare some time 
to discuss jsthese Reports because we in 
Department of Social Welfare are 
always, anxious to receive the advice, 
criticism and guidance from this'august, 
body.- At this introductory stage I do not 
propose tw-take the. time 0f, the House. I 
would like only, to invite, the attention of 
the House to a few significant facts so 
that in the course of the debate these 
items may not be referred to oyer and 
Over again. After I" have had the benefit 
of listening, to the comments of- the hon. 
Members here, whatever I have to say, I 
shall say.at the end of the debate. 

Firstly, Madam I would like to 
apologise for the delay in having these 
Reports placed on the Table of the 
House.. Ever since I took over the 
responsibility of this Department I have 
endeavoured to expedite, matters and that 
is how both these Reports have come 'at 
the same time. I would like'to assure the 
Ho'use that'it will be our constant ' 
endeavour 'to place the Commissioner's 
Report on the Table of the House, every 
year during the Budget Sessitm so that 
this delay is reduced to the minimum, 
which means that the next Report will be 
available to the House during the next 
Budget Session. 

Secondly, Madam,' after these Reports 
are discussed here the "Government 
takes various . decisions on the 
recommendations .made in the Reports. 
Some kind of statement on the action 
taken by the Government x>n the. 
recommendations used to be circulated to 
the Members of the Hpuse 



 

Lbnn Asoka Mehta] 
in the past. This time it is included in the 
Report itself. In the Report for the year 
1964-65 hon. Members will find that the 
action taken on the earlier Reports has 
been included as part of the Report. That 
is why no separate document has been 
circulated. I hope, and it will again be 
our endeavour to see, that in the Novem-
ber-December Session of Parliament we 
shall place on the Table of the House a 
document about the steps taken by the 
Government to implement the 
recommendations of the two Reports that 
the House will be discussing today, and I 
hope that procedure will be followed by 
the Department in future also. 

Thirdly, Madam, we have to consult a 
variety of Governments and a variety of 
Departments before we ultimately reach 
certain conclusions on the action to be 
taken. The State Governments have to be 
consulted and various Ministries in the 
Government of India have to be 
consulted. Besides, Madam, there are 
also various Advisory Committees. A 
proposal was made in the Lok Sabha the 
other day that there should be a 
Parliamentary Committee also to help in 
the implementation of the various recom-
mendations made by the Commissioner 
for Scheduled Castes and Scheduled 
Tribes. In the other House when the 
debate was going on I gave the assurance 
that I would be agreeable, subject to the 
fact, Madam, that the Speaker and you 
agree to a small, compact Parliamentary 
Committee being set up. Its advice and 
guidance in the implementation of the 
recommendations of the Commissioner 
will be of great value to our Department. 
So, I would like to bring this assurance to 
the attention of the House, so that this 
demand need not be repeated here. 

I would also like to invite the attention 
of this hon. House to the two 
Committees that are working. There is a 
Committee of which Shri Elaya-perumal 
is the Chairman. It is just now trying to 
collect all available in- 

formation on the extent to which un» 
touchahility is still being practised or to 
what extent we have been able to make 
effective the laws that we hava enacted 
against untouchability and what are the 
further measures that should be taken. 
We have got the interim report of this 
Committee We hope to get the final 
report in the near future. This is one of 
the reports to which we are looking 
forward and I hope we will be able to 
organise the follow-up action after the 
report and its recommendations are 
before us. 

In the same way, there is another team, 
which has been set up by the Planning 
Commission and not by the Department 
of Social Welfare, o' which the leader is 
Mr. Shilu Ao, the former Chief Minister 
of Nagaland. That team is making a 
detailed studi-r of the problems of 
Scheduled Tribes in Scheduled Areas. 
We are also looking forward to the report 
of thf? Study Team in order that further 
light may be thrown in a meaningful 
manner on the programmes that have to 
be taken up about the various problems, 
about the various activities and various 
difficulties which the members of the 
Scheduled Castes and Scheduled Tribes 
are experiencing,, today. 

Madam, I have nothing more to say at 
this stage and I shall reserve my 
comments which I shall give at the end 
of the discussion when I reply to the 
debate. 

Madam, I move. The question 
was proposed. 
SHRl M. P. BHARGAVA (Uttar 

Pradesh): Madam Deputy Chairman, 
before you start the debate, I have a small 
submission to make about the timing for 
placing the Report on the Table of the 
two Houses. The hon. Minister has 
already expressed regret that these 
Reports were laid late. As regards future 
reports I would suggest that efforts 
should be made to place the Reports on 
the Table of the two Houses in    the    
early part    of 
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November-December Session so that the 
Reports can be discussed in the November-
December Session. If they are placed during 
the Budget Session, then the discussion cannot 
take place before August-September of the suc-
ceeding year and the discussion bo— comes 
unreal. So, if yuu -want to do justice to these 
Reports, efforts should be made to see that the 
Reports are placed here in the year in which 
the Reports are prepared. 

THE DEPUTY CHAIRMAN: I think the 
Minister has said that. 

SHRI M. P. BHARGAVA: He said the 
Budget Session. 

SHRI ASOKA MEHTA: I may explain the 
difficulty. The Commissioner has to get all 
the information from the State Governments 
for the fiscal year. It takes about four months 
or so to get the information because he has to 
gel some idea about how much money has 
been spent on various programmes, etc. You 
know the difficulties in collecting this 
information. Then the Report has to be 
produced. It has to be translated into English 
if the Ruport is received in Hindi and it has to 
be translated into Hindi if it is received in 
English. Thon, it has to be printed. Now, in all 
this we have tried very hard to work fast but it 
just cannot be managed to be ready for the 
November-December Session. However, I 
shall make every effort to see that this is done. 
I cannot give any assurance. If I give any as-
surance and I cannot do it, again, I will be in 
difficulty. That is why I said that we shall 
place it here during the Budget Session. If I 
can do it by the November Session, I shall be 
very happy to do it, but there are various 
limitation:! and difficulties and, therefore, I 
do not propose to give any assurance 

THE DEPUTY CHAIRMAN: I understand 
your difficulty because I have handled this 
subject before. Mr. Gaikwad. 

SHRI B. K. GA1KWARD (Maharashtra):    
Madam Deputy Chairman, 

I am really sorry to say that, generally 
speaking, according to the Constitution this 
Report should have been considered yearly 
and I do not know why this Report is always 
delayed. Two Reports and sometime, tnree 
Renortc ai>c:p*rt-4agothor xor consideration. 
Whatever has happened and I would request 
the hon. Minister to see that hereafter such 
Reports are put for the consideration of 
Parliament yearly. 

Under article 338 a Special Officer for the 
Scheduled Castes and Scheduled Tribes has 
been appointed. His duty is to investigate all 
matters relating to the safeguards provided for 
the Scheduled Castes and Scheduled Tribes 
under the Constitution and report to the 
President upon the working of those 
safeguards. You know very well that India is 
a vast country. I do not know what is the staff 
placed at the disposal of the Commissioner 
for scheduled Castes and Scheduled Tribes. 
As stated in the Constitution itself, the 
Commissioner should investigate all matters 
relating to the safeguards provided to the 
Scheduled Castes. I do not know whether it is 
physically possible for the Commissioner, 
with the inadequate staff at his disposal, to 
investigate all these matters. Of course, he has 
submitted his Reports. I know there are so 
many omissions, but anyhow if you just go 
through the Report you will find that he has 
tried his level best to put many things in the 
Report. However, I am surprised to note this. 
Madam, you will find that our Government 
has come forward—I do not know it whether 
with retrenchment policy of the Government 
the staff working under the Commissioner has 
been removed. In other words, I can say the 
staff has been confiscated from the Commis-
sioner and attached to some other De-
partment. Under the circumstances, I do not 
know whether it will be possible for the poor 
Commissioner to .collect information 
throughout the country.    In  every State there 
were 
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[Shri B. K, Gaikwady] ' Assistant 
Commissioners.. Evetn then whatever 
information .was. rei}ui:pe&;by the 
Government was-  not. ;u always available. 
Under the :<.circumstances, 
wh"»u»w£r.haa taken placets jwt mithe 
interests of tHa^ohediUoi.nos-te&^iid 
Scheduled. Tribes. So, .1; (request :4iie 
Government to reconsider-rtfee; matter 
and see that the staff,which.has -been 
taken away from his Department, from the 
poor Commissioner., is M$e-turned. He will 
be sitting in his office along with his two 
Assistant Commissioners and I do not' 
know how he is going 1o investigate all 
matters: relating to the safeguards pi the 
Scheduled Castes and . Scheduled Tribes 
throughout the country, liven if there in 
other staff of Government other than his 
Department, I do not know whether that 
staff will be ..pat at his disposal when 
needed. The staff members who were 
working all the time, were found to be 
inadequate; Now, if you transfer the staff 
to some other Department, it is not in the 
interests of the Scheduled Castes. At least 
that  much I • can  say. 

Of course, time is very limited and I 
cannot give any lengthy lectures on all 
these matters. Now, in the Report and even 
outside you will find that the Government 
is using the word "Harijan." In my 
opinion, if I mistake not, "Ha.'Tijan" is not 
a constitutional word. Nowhere in the 
Constitution you will find this word being 
used. What is the meaning of "Harijan"? 
"Harijan" means "son of God". Who is not 
a son of God? Everybody is. Madam 
Deputy Chairman, you are also a daughter 
of God. My hon. friend, Mr. Asoka Mehta, 
is a Harijan. Everybody in the House and 
outside the House, you will find, is a 
Harijan. Shri Akbar Ali Khan is alsn a 
Harijan. Harijan means "Khuda ka l'adka." 
Who is not "Khuda ka ladka'? Who is not 
son of God? So I do not know why this is 
attached to this particular community 
which is hated by all th«se people. By 
giving that name to these people you have 
spoiled, you have degraded the meaning 
and value of that word Harijan. By call 
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Minister, Shri Asoka Mehta, there you wili 
mind that uneodenability is so severe that they 
are not allowed to draw water from public 
wells, to go into the temples, to £o to the 
barbers, to go to the tea shops. Nowhere they 
are allowed. Not only that, but the President of 
the Depressed. Classes League, when we met 
him, told us that there were three murders on 
the ground of this observance of untouch-
ability. When they fought against this evil, 
they were killed. Reports were made to the 
police. But no investigation was made, and 
nothing has happened. I have got all detailed 
information. If you permit me to give all that, I 
will give them before the House, but it will 
take a long time and perhaps I will not be able 
to finish what I have to say. Therefore, I say 
this is the position throughout the country. 
This Report has given information as to how 
untouchability has been observed in all the 
States. That has been mentioned on pages 47 
to 51. I am also a member of one of the 
Committees, which is studying the problem of 
untouchability and its removal. We have to 
find how far they have advanced economically 
and educationally. When we visited 
throughout the country, in several States we 
found that many of the police officers do not 
know whether there is any Act for the removal 
of untouchability, the Untouchability Offences 
Act. They have no knowledge of that. Not 
only that, but in the districts in which some of 
the officers were called, some of the D. S. 
Ps.—if you permit me, I can give the names of 
such officers also—they said: Government has 
passed this foolish Act; they do not know thaf 
this sort of evil will not be eradicated by 
legislation; it will be done by persuasion; you 
should go on persuading the people. These 
were the views of the officers. Then what to 
talk of removal of untouchability in the 
villages? 

Now the question is we just want to know 
how untouchability can be eradicated tfrom 
the country. Twenty years have passed after 
independence 

and we find that we are where we were. Can 
we not find out any remedy? in Gujarat there 
was one dohgress leader. 1 think he was the 
President of the District Committee. He said: 
"You must realise and you must 'try to 
understand that if this evil has persisted for 
the last four thousand years, then for the 
eradication of this evil it will take at least half 
of that time. That is, two thousand years". 
That was the view of a Congress leader. This 
is the position. What can be done? 

What is the position of the Scheduled ' Caste 
people living in villages? We will find that 
more or less they are treated as slaves. Several 
times in this House and in the other House 
also we have raised this question. Now what 
can be done by which they will lead 
independent and honourable lives? • For 
leading independent and honourable lives, 
there is only one course which was proposed 
by my leader, Dr. Babasaheb B, R. Ambed-
kaf. He1 had once suggested that we should at 
least try one thing, and that thing is: let us have 
separate villages. Many of my friends will 
misunderstand me. They will say as Muslims 
demanded Pakistan, similarly these people are 
demanding separate "stans" or something like 
that. Please do not misunderstand us. If you do 
not want to allow me to stay with you, if you 
treat me worse than a clog, then the best 
course is, let me live somewhere outside, away 
from you. If separate villages are established, 
people will go and stay there. Whatever 
Government land is available, that should be 
given to this village. In case they require more 
land, land should be 'acquired by Government 
as they are acquiring land for factories and 
other things. They will have their patels, 
patwaris, their teachers will be there. Let them 
lead a happy life in these separate villages. 
Think over this matter without prejudice, and I 
think you will RISO come to feel that this sort 
of separate villages will solve the problem  To  
some  extent. 



 

DR. B. N. ANTANI (Gujarat): Will it not 
be another form of segregation? 

SHRI      M.      GOVINDA      REDDY 
(Mysore):   They want a constituency. 

SHRI  B.   K.  GAIKWAD:   We care not a 
bit for the constituency. 

SHRI A. G. KULKARNI: He wants an 
honourable place for them to live. 

SHRI B. K. GAIKWAD: My point is if 
there is a separate village, they will have their 
own village pancha-yats, they will be masters 
of that village. Not only that, if all those 
people live together, then friends like you will 
come there if you want to contact them. When 
you will find that so many people are living 
there; many of you would like to have contact 
with them. Otherwise, in every village if we 
are only 10 or 20 or 100, you will not care as 
you do not care even now. 

DR. B. N. ANTANI: How do you reconcile 
the principle of assimilation of untouchables 
with our society? By segregation? 

SHRI B. D. KHOBARAGADE 
(Maharashtra): We want to live a life of 
honour and dignity and not of servility. 

SHRI B. K. GAIKWAD: In the year 1932 
when the Poona Pact took place it was assured 
by Mahtama Gandhi himself and his 
colleagues that un-touchability would be 
removed within ten years. Just imagine how 
many years have passed and still this un-
touchability could not be removed by the 
Caste Hindus and Government. By persuasion 
impossible. By legislation =ilso we have 
found it impossible. There is no other 
alternative. But this is the alternative which I 
propose of having separate villages 
throughout the country. 

Then I will take another question as regards 
Government service. You will find that the 
figures, given about Government   service are 

most disappointing. There are two Reports 
under consideration. However, I will take only 
one Report, the latest one for 1965-66. I do not 
want to refer to the other one because that will 
take unnecessary time. I will take the last year's 
figures. He has given there figures from 1962 
to 1965. In 1965 you will find" the position of 
the Scheduled Castes and the Scheduled Tribes 
in Government service. As regards the 
Scheduled Castes it is 1.59 in Class I, 2.51 in 
Class II and 8.61 in Class III. Then, for Class 
IV, it is 17.17. That is their percentage. Similar 
is the case with the Scheduled Tribes—0.53 
per cent in Class I, 0.23 per cent in Class II, l.ll 
per cent in Class III and 3.38 per cent in Class 
IV. That is the position. Instead of going 
through these figures, if you will just see, the 
Government—and even the Constitution 
itself—have announced that 12 per cent is 
reserved for the Scheduled Caste people. Then 
how is it that the Scheduled Castes are not 
recruited even after 20 years of  Independence? 

Then, for your information, I will just read 
from page 41 and you will find therefrom that 
there were vacancies available. I can say this 
much. I do not want to go to the point of 
suitability or unsuitability. I do not want to say 
anything about that but only about the 
candidates that were available on the live 
registers of the employment exchanges. You 
will find that throughout the country the num-
ber of seats reserved for the Scheduled Castes 
and the Scheduled Tribes is something like 
11,365. They were registered on the live 
registers and appointments were given only to 
5,019. You will find that several thousand 
vacancies were reserved for the Scheduled 
Castes but they were not filled in. It means that 
6,346 persons belonging to the Scheduled 
Castes were not appointed though candidates 
were available for those reserved seats. Similar 
is the case with the Scheduled Tribes. In 
recording all these things, it will take time. So 
I am trying to avoid those thtegs. 
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Then I come to page 24. I will say that in regard 
to recruitment of Scheduled Castes in 
Government services, .some Government people 
are good. I want to bring to your notice that the 
Government   of   Gujarat  have  issued 
instructions  to  all  the  heads of departments  
and officers that    if    any instances      where      
the     reservation orders are not followed come 
to the notice of the State Government, those 
officers   will  be  held  personally  responsible 
for the omission.   This salutary example should 
be followed not .only by all the other  State 
Governments but also by the Government of 
India, by Mr. Asoka Mehta's Govern-.ment;  
they should take note of this and see that such 
sort of circulars 01 instructions  are  issued  to  
all     their Government officials.   Government 
say that so many seats have been reserved and 
that the candidates are available. But the 
selection bodies say that the candidates  are not 
found suitable.   I fail to understand what is this 
suitability.   If they  do  not want  to     take 
somebody,  they say,  no,  he  is      not suitable,    
so, they should not be the sole authorities for   
rejecting the candidates. I  suggest that they 
appoint, at the Governmental   level, at the Min-
isterial level, some persons who will select these 
persons.    In the Supreme Court, in the High 
Courts, in Parliament,  in  the Lok  Sabha  and  
in  the Rajya   Sabha,   Madam,   you   will  find 
that they do not observe this reservation  in  
Government services  for the Scheduled  Castes   
and  the   Scheduled Tribes.   There   should  be  
reservation in  this  Parliament, but  they  do  
not observe this.   While giving decisions, the 
Supreme Court says, "Oh; this is the meaning of 
the Constitution.", but they themselves do not 
observe it. So the   Government  should  at  least  
request if not order the Supreme Court and the 
High Courts that they should see that Scheduled 
C'aste and    Scheduled Tribe people are 
recruited. 

I am receiving thousands of complaints from 
Scheduled Caste and Scheduled Tribe 
employees that their confidential records are 
spoiled by the •caste  Hindu   officers  who   are      
pr«- 

judiced; and especially this is being done at 
the time of their promotion. I have received 
not hundreds, but thousands of complaints. 
That has become a headache for me because 
people come and say that for the last 15 or 20 
years, they work satisfactorily. But now their 
confidential reports have been spoiled at the 
time of their promotion. I want to draw the 
attention of the Government to page 14 of 
this Report where the Commissioner has also 
rightly pointed it out. He has also come to 
our rescue. He says: 

"It cannot also be denied that a certain 
degree of prejudices still operates in the 
conscious or subconscious minds of some, 
though by no means all, senior caste Hindu 
officers and these may be reflected in the 
assessment in the confidential reports for two 
or three years immediately prior to the year in 
which the reports are likely to be examined 
for the purpose of promotion." 

This very fact shows how their confidential 
reports are spoiled by the prejudiced caste 
Hindu officers. I do not blame all the officers; 
I say there are some officers who are orthodox. 
So, the Government should take note of this 
and see that they are not allowed to spoil the 
records of these persons and that they are 
given their due benefit. 

Then I can say that as far as my 
information   goes,   there   is   only  one High       
Court Judge.      High    Court Judges,   
Governors,   Ambassadors   and such other posts 
should be  given to these  people.   I  fail  to     
understand why they are not being  given these 
posts.   The Government is very sympathetic 
towards the welfare and uplift of the  Scheduled 
Castes  and the Scheduled Tribes.    This  is how 
they show it in action.    I do not mean to say' 
that they are pretending, but this is how they 
show.    Government was pleased to represent 
the case  of the Scheduled  Castes   and  the  
Scheduled 
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Tribes in the Supreme  Court as regards 
reservation in promotion posts in 
Government services.   The Supreme 
Court had set aside the judgement of the 
Madras High Court.   Now, Madam, you 
will find that the Supreme Court held that 
the principle of reservation in promotion 
is not only constitutionally  valid  but is  
also  very    much desirable in the context 
of the social and  economic   
circumstances   prevailing in India.    This 
is what the Supreme Court had said.    We 
were hoping that the Government would 
not only allow the existing concessions to 
continue but would further liberalise them 
so as to make up for the deficient 
representation of the Scheduled Castes  
and  the   Scheduled  Tribes  in the higher 
ranks of the services. However, instead of 
liberalising the existing concessions, the 
Government curtailed   them. This has 
been done without any enquiry. 

As regards the efficiency of the 
Scheduled Caste and Scheduled Tribe 
candidates, I do not want to say any other 
thing except quote what Prof. "V. K. R. 
V. Rao, the then Member of the Planning 
Commission and now the Minister for 
Shipping and Transport, has said.   He has 
said: 

"I am aware that there is both talent 
and diligence among the Scheduled 
Castes and Scheduled Tribes. In fact, it 
is my basic conviction that, given 
equal opportunities, there is nothing to 
choose between a Brahmin and a 
Harijan or a Caste Hindu or an 
Adivasi. But opportunities have to be 
equalised and where handicaps exist, 
they have to be removed." 

Now, whatever is given in respect of 
Class II and Class III posts they are on 
paper only as the pack of concessions is 
taken away. I would suggest that 
wherever any Scheduled Caste or 
Scheduled Tribe man is in the zone of 
promotion, his confidential report should 
be seen by the Minister who   should   
satisfy   himself  that   no 

injustice is done to him. No candidates 
should supersede him unless he is found 
unfit. This is the position iii Government 
services. 

Then, Madam, the economic position of 
the Scheduled Caste and Scheduled-Tribe  
people is  worse   uian  claimed, They 
have no business to do, no industry in their 
hands by which they can  maintain     
themselves.     Madam, some people say 
that the condition of the Scheduled Castes 
can be improved only  by  education.  But,  
Madam,      I have seen so many  educated 
friends amongst Scheduled Castes whose 
economic position is no better than the 
position   of   an   illiterate     Scheduled 
Caste man living in a village.   Even by  
merely  improving their economic position 
they  do not get a status in the society.    
They will not be satisfied unless and until 
they are equally and respectfully treated in    
villages. However,  if their  economic  
position improves, it will help them in 
making progress. 

Now,   the   question  is  how   to  im-
prove the economic conditions of the 
Scheduled      Castes      and    Scheduled 
Tribes.   We propose that land should be 
given to these people for cultivation.     
Madam, is there    considerable land  in the 
country?   Yes,  you will find that there is 
land in the country. If there is land in the 
country, why does it not go to the 
Scheduled Castes and  Scheduled  Tribes?   
Suppose      a Scheduled Caste man applies 
for land. The application goes to the patwari 
or the  Kanungo  who  will   say   that  no 
land should be given to these people. Why 
do they say so?   The reason is very simple.   
They   go to the vilage; stay with the 
landlords and with their consultation  
submit  reports   to      the Government,  
saying that land is  required by the villagers 
for public purpose.   If the land is    given to 
these landless Scheduled Caste people, then 
naturally they will not     get     cheap 
labourers for working on their fields. So the 
decision of the patwari is communicated    
to these people.    In that connection I    
request that wherever 
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that I should also not do that business. There 
are rules saying that those whose fathers were 
doing a certain business should only be given 
those licences. That should not be the prac-
tice, Madam. 

SHRI MULKA GOVINDA REDDY 
(Mysore) j They want to maintain the status 
quo. 

SHRI B. K. GAIKWAD: Government 
should give small contracts for roads, bridges, 
dams or things like that. Government should 
encourage labour unions to execute small con-
tracts. 

Madam, under article 23 forced labour has 
been prevented. But you will find, Madam, 
that forced labour is being, extracted 
throughout the country, everywhere. In this 
form or that form it is there. 

SHRI B. D. KHOBARAGADE: That is 
mentioned in the Report. 

SHRI B. K. GAIKWAD:    I am not • 
saying by myself. 

SHRI M. V. BHADRAM: Bonded labour. 

SHRI B. K. GAIKWAD: Yes. I can give a 
number of examples. I have got my 
information, no doubt. But as it will be my 
information, it may not be believed by mv 
friends here. 

SHRI B. D. KHOBARAGADE: The hon. 
Member can refer to page 57 of this Report. 

SHRI B. K. GAIKWAD: Will you kindly 
allow me to say something on education  and  
other  subjects? 

THE DEPUTY CHAIRMAN: You want 
more time? 

SHRI B. K. GAIKWAD: I do not want to 
take all the valuable time myself. I want to 
refer to something about the education and  
harassment 

caused  to the  Scheduled  Tribes   and 
Scheduled Castes. 

THE  DEPUTY   CHAIRMAN:     You 
may take another five minutes. 

SHRI B. K. GAIKWAD:    I do not want to 
dissatisfy you when you are kind  enough to 
give me time. There is harassment to these 
people. Wherever  these    people    are     
trying    to establish their rights they are 
harassed. They   are  ill-treated  and    
boycotted. Their houses are burnt down. 
Madam, you    will      find      that      in    
cases where  Scheduled  Castes  have    been 
beaten and they wanted to go to the policy 
station they were not allowed to go.    They 
can go to    the    police station by this way or 
that way only. If they are caught they are 
further beaten.    There is not    one    case but 
there  are thousands    of such    cases. This 
sort of harassment goes on. 

Now, as regards education, the Government 
want to exclude certain communities from the 
list  of  Scheduled Castes and Scheduled Tribes 
as, they say,  they have  become    much  more 
advanced.   Madam, of course you will find that 
there is a certain amount of improvement   as    
regards    education among the Scheduled    
Castes.    I  do not deny that.    But what is the 
percentage? You will find that only one among 
1,000 is educated.   Now there is this Lokur 
Committee Report.   It says that   a   particular  
community   should be omitted from    the    list     
of    the Scheduled Castes because they are no 
more  backward.    I would  most respectfully 
bring to the notice of Mr. Lokur  and his   
Committee   and    this House also that it is not 
so.   Let them not   kindly  misunderstand   the   
position.   If you just go into the villages, you 
will find what the position is of the  lakhs  of  
Scheduled    Caste    and Tribe  people  who   are  
living    there. What  is their  education?    They    
are most  illiterate.    They    even    cannot sign 
to-day.    Now,  for  instance,    in Maharashtra it 
is said that the Mahars are much more advanced 
because Dr. Babasaheb  Ambedkar  was     born   
in that  community.    Do you mean    t« 
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say that everybody there is a Babasaheb 
Ambedkar? I cannot understand how the 
Lokur Committee concluded this way. 
And the Government is also considering 
that Report. The Mahars from the 
Scheduled Castes are advancing, mo 
doubt. They have advanced. I do riot deny. 
But if you take them out from the list, 
lakhs and lakhs of people who are living in 
the villages will be denied the concessions 
which have been granted to them by the 
Constitution. So that should not be done. 

Now with regard to scholarships, several 
boys are refused scholarships on this 
ground Or on that ground. I would request 
the Government to take necessary 
precautions to see that scholarships are not 
refused to these boys and also to see that 
they ore encouraged. Then there were seme 
schemes in the villages in respect of 
primary and secondary education carried 
out by the Government. But they have been 
stopped on account of economy. I do not 
mean to say that Government should not 
economise, but they can apply economy i,o 
some other heads and not to the education 
of a most backward and downtrodden 
people who have been suffering for 
cfcntjries together. Kindly see that they are 
uplifted. 

Thank you. 
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the Scheduled Tribes and the Scheduled  
Classes,    who    together    number about 93 
millions  of people,     almost, one-fifth  of 
the  country's population. They realised the 
importance of promoting the welfare of these 
people so much that they made the Union 
Government  responsible  for  the  promotion 
of their welfare and so by article 339 they 
provided for the appointment of a Special 
Officer appointed by the President  and     
responsible    to    the' Union  Government,  
called the  Commissioner  for  the  
Scheduled    Tribes and  the  Scheduled  
Castes.    Now let us see how this 
Commissioner is enabled to perform his 
important duties. The Commissioner is 
provided with a headquarters staff and there 
is provision for the appointments of  13  De-
puty Commissioners.  According to the latest 
report, we see that six of them were filled  
rather    slowly    and    the-others also took a 
long time    to    be filled.    The Regional 
Officers are not given enough staff in order 
to carry out their duties.    The main duties of 
these Regional Officers are investigation and 
inspection, to see how far the funds provided 
by the Union Government and the State 
Governments and-the policies and 
programmes of these-Governments are 
carried    out.    I do not know why a 
Research  Officer is found among these local 
officers. What research he has to do, I don't 
know. Has he to do any anthropological re-
search?    All  that  has  been done,    I 
suppose.    What is necessary is to see-that 
the funds supplied by the State-Governments 
and the Union Government are properly 
spent and for that a  larg,e number of 
Investigators and Inspectors  are    necessary.    
Only    in-July  1964,   17    Regional  
Officers   got one Investigator each    
although    the' scheme had been sonctioned 
as earljr as   1950.    It took  fourteen years  
for these Regional Officers to get this as-
sistance  of    one    Investigator    each. Only 
4 Regional Officers had evaluation units,  
including    one    Research! Officer and one 
Investigator. 

If you   look at the   duties of   the-
Commissioner   and     his    subordinate- 

SHRI M. RUTHNASWAMY (Mad-
ras): Madam Deputy Chairman, the 
makers of our Constitution realised the 
importance of promoting the welfare of 
the two classes of our people, 
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officials, you find that they are of such a 
serious character that there seems to be a vast 
disproportion bet-Ween the importance and 
the number of duties cast upon this 
organisation and the staff that this 
organisation is supplied with. First of all he 
has to look after the safeguards provided in 
the Constitution for these classes of people 
and to see that they are respected. He has 
•also to see to the proper utilisation of the 
funds supplied by the Government and to 
watch the progress of the various activities 
Organised by the Commissioner's De-
partment. If the staff is inadequate, the 
equipment provided for these officers is still 
more inadequate. The Report itself complains 
that these Regional Officers are not provided 
with transport. Without transport how can 
investigation or inspection work be done? 
Only the Assam Regional Commissioner has 
a station wagon. Unless all these local 
officers are provided with adequate transport 
it is not possible for them to carry out their  
duties. 

What is the financial provision? The 
Third Plan provided Rs. 102 crores and the 
expenditure was about Rs. 27 crores a year. A 
sum of Rs. 27 crores spread among 93 million 
people, what does it work to? Not even Rs. 
3|- per head. How can any satisfactory 
promotional work be done with such a mean 
allowance? 

Let us look at the assessment of the 
progress achieved for these people. With 
regard to literacy which is the foundation of 
all social and economic progress, we find that 
among the Scheduled Castes the literacy 
achieved in 1961—that is the last time that a 
census was taken—was 16.9 per cent among 
boys and 3.3 per cent among girls. This works 
out to an average of 10 per cent for the 
Scheduled Castes. For the Scheduled Tribes it 
is still lower, i.e. 13.8 per cent for boys and 
3.3 per cent for girls, working out to an 
average of 8 per cent. With such a low 
percentage of literacy how can you expect 
any social or economic       progress    among     
these 
954RSD—2. 

people? Literacy also means political 
defence. If the members of the Scheduled 
Castes and the Scheduled Tribes are 
defenceless politically and socially, against 
the caste people, it is largely due to their 
illiteracy. 

And then as regards economic progress, the 
per capita income among these people is 
much lower even than that of the caste people. 
Even among them what is the average? The 
Per capita income of our people is only Rs. 
390 per year. As for housing, no satisfactory 
information is furnished regarding the number 
and we do not know how many of their huts—
I would rather call them hovels—in which 
these people live, have been converted into 
substantial houses, brick-built and tiled. 
Similarly with regard to drinking water and 
wells for such water supply, unless these 
people are specially provided with housing 
and drinking wells, how can they lift 
themselves up socially and economically? 
Only financial provision is given. There is no 
assessment of how many houses have been 
built, how many pucca houses have been built 
for these people, how many drinking wells 
have been sunk specially for these people. 
Unless you have the numerical estimate of the 
work done, unless you have an accounting of 
the work done for these people, you cannot 
assess the work that the Government has done 
for these people and what has been achieved 
in this direction. 

I am especially depressed by this slow 
progress when I look at what other 
governments have done. The United States, 
for instance, has a very well-organised 
Bureau of Indian Affairs. It is a Federal 
Bureau and it has a staff of 12,000 people 
with a large number of local officials. And 
this Bureau of Indian Affairs operates from 
the Centre. Through its own agencies it 
operates towards the supply of schools, 
hospitals and other facilities and amenities for 
the promotion of social and economic welfare 
of these people. It does not depend on 
agencies in the States, as we have to 



 

[Shri  M.  jRuthnaswamy.] 
do here. Special roads, bridges and other 
works are done by this Federal Bureau of 
Indian Affairs. They spend about Rs. 40 
million dollers for the promotion of the 
welfare of the Indians which works out to 100 
dollars per head compared to the melancholy 
meanness of our Government in regard to the 
financing of these schemes. One of tasks 
entrusted to the Hoover Commission which 
was charged with the work of proposing and 
making recommendations for the reform of 
the Central Executive was this question of the 
reconstitution of the organisation of this 
Bureau of Indian Affairs. And one of the 
suggestions made by the Hoover Commission 
was that eventually the task of integrating the 
Indians, the Indian tribes, into the general 
community should be turned over to the State 
Governments. But there was great opposition 
from prominent members like Dean 
Hutchison who subsequently became the Sec-
retary of States, to this proposal because it 
was felt that it would be disastrous for the 
Indians if they were turned over to the tender 
mercies of the State Governments. From the 
slow progress made with regard to the 
promotion of the welfare of these classes by 
and through the State agencies, I think the 
same fear must be uttered in regard to 
entrusting the State Governments and the 
State officers with the carrying out of the pro-
posals of the Union Government for the 
promotion of the economic and social welfare 
of these people. I think it is time that the 
Central Government, the Union Government, 
considered the question of having its own 
officers, its own agencies in every State in 
order to carry out more efficiently and more 
effectively the work in regard to the welfare 
of these people. 

In conclusion I would rather deprecate the 
proposal of Mr. Gaikwad— I know it arises 
from a sense of frustration, from a feeling of 
despair, at the slow progress that has been 
made in regard to the economic and social 
welare  of these    people—that 

they should b*! kept apart. That may sound as 
an easy solution; it is the line of least 
resistance but I think considering the general 
welfare of the country and even taking into 
consideration the special welfare of these 
communities, this benevolent apartheid would 
not serve the purpose at all because if they 
were kept apart in separate colonies, they 
would in-breed. There might be some greater 
progress, probably more rapid progress in 
regard to their social and economic position 
but ultimately it would not serve the needs of 
the integration of the people of India, nor will 
it serve the particular interests of these people 
in the long run because the object of all these 
policies and programmes for promoting the 
welfare of the' Scheduled Tribes and 
Scheduled Castes would be to integrate these 
people into the general .community. The 
Scheduled. Tribes must be elevated from their 
tribal condition. It is tragic that in this year of 
Grace, 1967, we should hear of members of 
the scheduled Tribes using their bows and 
arrows in order to defend their rights. We 
should take them out from the primitive stage 
of bows and arrows into the stage of 
nourishment, into the stage: of complete 
clothing, into the stage of decent housing, into 
the stage, in fact, of civilisation and culture. 
And the Scheduled Castes also must be turned 
into classes. The object of all social progress 
in this country ought to be the conversion of 
caste into class because the caste is rigid. It is 
based upon birth whereas class is more fluid; 
it is based upon merit. So that ought to be the 
endeavour of all social policies and 
programmes, the conversion of the Scheduled 
Tritbes into civilised communities and the 
Scheduled Castes into classes. And in this 
matter of the promotion of social welfare of 
the Scheduled Castes and Scheduled Tribes 
may I nay that the Government should not 
hesitate to have their efforts supplemented by 
the work of voluntary associations, wherever 
they may be and to whatever religious 
persuasion thuy may belong because 

3667 Motion re [ RAJYA SABHA ]              for Scheduled Castes     3668 
Reports of Commissioner and Scheduled Tribes 



3669 Motion re. [ 12 AUG. 1967 ]      for Scheduled Castes      3670 
Reports of Commissioner and Scheduled Tribes 

the problem is so great, so difficult that for a 
rapid solution of this problem the services of 
all kinds of voluntary organisations should 
be taken by thu Government? These 
organisations should be encouraged by the 
Government. Government cannot do it alone 
in this sphere as in so many other spheres. 
Therefore, all encouragement should be 
given by the Union Government to call in 
voluntary services and voluntary 
organisations. It is the Work of the 
Government supplemented by the work of 
the voluntary services and organisations that 
will really bring about the early integration 
of these people with Ihe people of India. 

"
T
h

e intention of article 164 of the 
Constitution appears to be that the 
Minister in charge of Tribal Welfare in 
the States of Bihar, Madhya Pradesh and 
Orissa, should be of Cabinet rank'." 

In order to raise the Scheduled 
Castes and the Scheduled Tribes to the 
general standards of the society within 
the period envisaged in the 
Constitution, very strenuous and serious 
efforts will have to be made by all 
concerned in Government and by non-
official agencies. Political parties in 
India can play a wery significant role in 
this respect 

by (i) chalkig out suitable programme 
through their organisations for the all-
round development of the Scheduled 
Castes and the Scheduled Tribes and 
(ii) making arrangements for 
Scheduled Caste and the Scheduled 
Tribe persons to stand for elections 
from their platforms from general 
constituencies." 
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"According to clause (1) of article 146 

of the Constitution, appointments of 
officers and servants of the Supreme 
Court are made by the Chief Justice of 
India or such other judge or officer of the 
Court as directed by him. The question as 
to whether it was obligatory on the part of 
the Supreme Court, or the High Courts to 
follow the Government of India's orders 
regarding reservation for the Scheduled 
Castes/Tribes was examined in 
consultation with the Ministries concerned 
and it was considered that there was 
nothing to prevent the Supreme Court and 
Hig,h Courts from framing their own rules 
of recruitment, providing for reservation 
of vacancies in favour of members of 
socially and economically backward 
communities, in accordance with the 
provisions of articles 16(4) and 335 of the 
Constitution.'' 
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"In so far as the spread of literacy is 

concerned, the following figures 
would show that there has been rise in 
the percentage of literacy among the 
Scheduled Castes and Scheduled 
Tribes, but not to the extent achieved 
in the country as a whole." 

 

"The education amongst the Sche-
duled Caste and Scheduled Tribe 
women is lagging behind." 
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"The various authorities to whom cases of 

harassment etc. are referred, take, very long 
time in furnishing facts to the 
Commissioner's Organisation. Suitable 
instructions should be issued to the 
authorities concerned so that prompt action 
is taken by them to furnish facts of such 
cases to Commissioner." 
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(Interruption} 
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This is a very big problem.    If anybody says that 
it is an easy problem, I  will humbly say that he  
does not know  anything     about this problem. 
This problem is in no way less    important than    
any of the    important problems that confront    
the country. It is as important as trie food prob-
lem.    'This  is  a problem which concerns  l/5th of 
the country's population.    These people may be 
10 crores now,  but in the.  past they were    6 
crores.    These    Scheduled Caste and Scheduled 
Tribe people, these downtrodden people, are 
suffering for ages now  with    many    disabilities.    
Only since    the    last    30    or    40    years, 
some    philanthropists    and some reformers have 
taken up this cause of working   for   the   
upliftment   of    the Scheduled    Castes      and    
Scheduled Tribes.    But Mahatma    Gandhi took 
this up very seriously when he started the Non-
Co-operation    movement. He    started    the      
Non-co-operation movement    on four pillars:  (I)    
un-touchability,    (!2)    prohibition,       (3) 
Hindu-Muslim unity    and (4)  Khadi. That is the 
importance which Gandhi-ji    gave    to    these    
problems.    But nowadays,    we    can    
understand,    I think every one of us can 
understand, what kind    of    importance    we    
are giving to    untouchability,  to Hindu-Muslim  
unity,  to  prohibition  and to the khadi movement.    
One can very well understand.    That is why I say 
that this is the most important problem, and the 
most neglected one, too. ever  we  talk about     
untouchability, We talk about untouchability. 
When-we   recite  parables,    principles     and 
what not, everything to convince the people. 
Janmana, Jayate Sudraha, Karmana jayate dwijah. 
Vedapathantu Vibrahnam,    Brahma Jnanautu   
Brahmanah: We    recite these    slokas,  we    
recite poems, we narrate principles. But we do  
not like to    observe    them.    We know that it is 
a bad thing to observe untouchability.    We  know 
that  it  is j   a sin.    People have realised that    it I   
is  a  sin to    observe    untouchability. 

SHRI KOTA PUNNAIAH (Andhra 
Pradesh): Madam Deputy Chairman, at the 
outset I congratulate the Minister for the 
interest taken and for accepting some of the 
amendments suggested in the Lok Sabha. 

(THE VICE-CHAIRMAN     (SHRI RAM 
NIWAS    MIRDHA)     in    the    Chair.] 
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[Shri Kota Punnaiah.] They have passed 
Acts. But the Acts are there in the books 
only. There is no implementation or 
anything of that sort. Untouchability is 
rampant in the villages. If you go to 
villages, you will see that untouchability is 
observed. In towns and cities also, \heve is 
untouchability. But they cannot observe 
untouchability because they do not know 
who is who. Unless I say I am so and so, 
unless anybody says that he belongs to such 
and such community, nobody can say that 
this man is a Scheduled Caste man and. 
therefore, untouchability should be 
observed towards him. So in towns' and 
cities, untouchability cannot be observed. I 
am at a loss to understand people who are 
saying that there is no untouchability in the 
towns and cities. In towns and cities, they 
cannot find out to which •caste a particular 
man belongs. That is the whole point. 
Unless I myself tell hon. Members here, 
nobody can say that Punnaiah is a 
Scheduled Caste man; similarly nobody can 
say that Dr. Dharam Prakash or Mr. 
Gaikwad belongs to the Scheduled Caste if 
they do not say it themselves. Nothing is 
written on the forehead of anybody. But Jr. 
the villages, they know the caste and -
community of each man. And I am very 
sorry to say here that nowadays caste is 
playing a predominant role in politics and 
in o+her fields also. This should be taken 
note of. If at all you want to eradicate 
unlouch-ability, you have to imoart 
sufficient education not on!v to the 
Scheduled Caste and Scheduled • Tribe 
people, but also to th° caste Hindus just to 
make them realise and understand that they 
should treat their own brethren as they treat 
nth°rs. equally. So that should h° rlonD. 
And if you are not wins ,r> tek^ radical 
measures, nothing is going to happen. 

We know. Mr. Vice-Chairman, that 
there are certain Constitutional safeguards. 
Mere provision of safeguards in the 
Constitution is not going to help.    Let us 
see whether the Gov- 

 
ernment is equipped with all the 
information they require. I would like to 
know from Government whether they have 
conducted any survey or any study in this 
regard. We have the Untouchability Act. 
But how many have been prosecuted under 
that Act? Nobody. But that does not mean 
that there is no untouchability at all. So I 
will request the Government to take 
serious note of this and see that remedies 
are found out. 

These Scheduled Castes people, and the 
Scheduled Tribe people particularly, live in 
hill areas and forests; the Scheduled Castes 
are, of course, outcasts; they cannot live 
with the caste Hindus. Now people sa^, 
that their houses also should be cons-
tructed by the side of the caste Hindus. But 
it is very dime tit to do so. Even if 
graduates and M.As., who are educated 
and who know all about cleanliness and all 
that, go to villages to serve as teachers or 
as Tahsildars or as Deputy Collectors, they 
will not be able to get houses if they say 
that they are Scheduled Caste people. They 
have to bluff if they want to have a house 
in the locality of caste Hindus. That is the 
position. So this problem has ?.lsu tO be 
tackled seriously. 

Then I will come to drinking water. Mr. 
Vice-Chairman, in the last SO years after 
Independence, there have been many 
schemes. But what is the result? The 
schemes are there only in books and 
papers. If we are to be satisfied only with 
schemes, then it is a different thing. So to 
see that the schemes are implemented, the 
Government should take drastic actions. 
Even to-day, Mr. Vice-Chairman, people 
have to go for two or three miles to get a 
pot of water. One can see this particularly 
in the tribal areas. People are still walking 
a distance of two or three miles to get a pot 
of water. You can see the Lambadis, the 
Chamchus and the Banjaras carrying one 
over the other half a dozen pots on their 
head. They 
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practise it. It is because they want water and 
water is not available. Even the State 
Governments are not giving the importance 
they should give to the drinking water 
problem. In this 20th Century, in the year 
1967, we talk of socialism, we talk of 
democratic socialism, we talk of Com-
munism, we talk of epicurism and what not; 
but we are not able to provide drinking water 
for the poor Scheduled Caste and Scheduled 
Tribe people in the villages. 

Then I will say a few words about .house-
sites. You kindly ask the Government, Mr. 
Vice-Chairman, to ascertain how many sites 
have been acquired every year and given to the 
Scheduled Caste and Scheduled Tribe people. 
For nine long years, Mr. Vice-Chairman, I 
have fought one case. The villagers refused to 
give us land. Now if you want to solve this 
house-site problem, you have to work on a 
war-footing. They are acquiring lands for the 
railway lines, they are acquiring lands for 
some other purposes, in no time. But where 
the Scheduled Caste people are concerned, it 
takes them 10 years, 12 years, 13 years, 14 
years like that. A colleague of mine, Mr. Das, 
who is a Member of the Lok Sabha, applied 
for a house-site 11 years sgo. Still no house-
site has been given to him. This is the problem 
so far as house-sites are concerned. 

Then, regarding food, nobody hothers 
about the Scheduled Caste and Scheduled 
Tribe people. People will take care of other 
people but not the Scheduled Castes and 
Scheduled Tribes. I had recently been to some 
tribal areas. The tribals there prepare gruel out 
of tamarind seeds and they are taking that 
gruel. Nobody cares for these Scheduled 
Caste and Scheduled Tribe people. 

With regard to education, the Government 
is giving some amount. There is no doubt 
about it. I do accept that the Government is 
giving them some help. And for the help that  
the Government  is  giving,    the 

Scheduled Caste    people will always be 
thankful.   But it is a very meagre slum, Mr. 
Vice-Chairman—only Rs. 20 per boy.    I ask 
the Ministers or the Members of Parliament or 
the outside people  who    are    maintaining    
dogs what  their  expenditure  on the  dogs will 
be.   Even for this twenty rupees they are    
grudging.    I may tell    the Government, Mr. 
Vice-Chairman, that if there are 10 or  15 per 
cent, educated people    among the    Scheduled 
Castes, we do not want any reservations,  we  
do  not want any facilities and we do not   want 
any    amenities that the    Government    is    
providing now.    So far  as jobs  are 
concerned, Shri  Gaikwad and  the other 
gentlemen have spoken.    Even if there are 
vacancies they    are not    filled.    You 
prescribe the qualifications to become a  
Superintendent or Tehsildar or    a Lower 
Division Clerk.   You prescribe Matric, B.A., 
M.A. etc.    The Scheduled  Caste  people  can   
get  themselves educated  to that extent  but 
how to fulfil the intention?    If they    appear 
before the  Service  Commission,  they say: 'He 
is not suitable'.   Nobody can question their 
verdict.    How do they fulfil the  intention?    
They  can fulfil the qualifications    required 
but they cannot fulfil    the  intentions    of    
the people who select.    We request    you to 
see that the posts reserved for the Scheduled    
Castes are    filled up    by them. 

Regarding lind distribution lakhs of aires 
are there. All these lands are available in 
every State but nobody cares to take note of 
these lands and distribute them to the 
Scheduled Castes who are the tilers. We say 
that the land should belong to the tiller but we 
do not like to implement it. What is lacking is 
implementation. I request the Minister to look 
into this because I know he believes in 
socialism. He wants to see all the people in 
the country, whether they are Muslims, or 
Christians or Harijans or Brahmins, all, 
should flourish in this country. Unless all 
flourish, there is no salvation for this country. 



 

[Shri Kota Punnaiah.] 
Now taking advantage of the poverty 

and ignorance and also the innocence of 
these people, they are exploited. These 
Scheduled Caste people are changing 
their faith also and going to other faiths. 
Why? It is because they are suffering 
from penury and poverty. They are 
suffering from illiteracy and they do not 
know what is what. They cannot 
understand either of the religions. That is 
taken advantage of—their ignorance and 
poverty—and they are made to change 
their faiths too. So I would request the 
Government to look into these things and 
see that something is done about it. 

Lastly, a section of the people are 
vigorously working to take back the 
Schedueld Caste people to the pre-
independence social order. If that 
movement is going to get momentum, I 
do not know what will happen. I do not 
believe in revolutionary methods but I 
only plead and request the Government 
to see about all these things. 

The Temple Entry Act is there but the 
legislations may be there, schemes may 
be there but the implementation required 
is not there. Effective implementation 
would definitely help the upliftment of 
the Scheduled Castes and the Scheduled 
Tribes. Thank you. 

SHRI KESAVAN (THAZHAVA) 
(Kerala): Sir, several safeguards are 
provided in the Constitution for the 
betterment of the Scheduled Castes and 
the Scheduled Tribes. Reading this report 
I felt wonder-struck. Though we got 
independence 20 years ago and so many 
safeguards were provided in the 
Constitution, the condition of the 
Scheduled Castes and the Scheduled 
Tribes remains as before. In several 
States they are not given the rights which 
even the animals enjoyed. In this report 
the condition of the Scheduled Castes 
and the Scheduled Tribes is described. 

Taking State by State, in Andhra Pradesh, 
the Scheduled Caste students are made to 
sit separately in the schools. They cannot 
approach the public drinking water and 
they are not allowed to wear dhotis below 
their knees. What I have to say is that 
even though there are various safeguards 
and even though the Central Government 
and the State Governments have tried to 
give reservations in the public services 
and also pecuniary help to them, the spirit 
of the Constitution has not been accepted 
by the so-called Caste Hindus and that is 
the case everywhere; otherwise, all these 
social inequalities would not have been 
there. For the removal of these social in-
equalities, the leaders of the Caste 
Hindus and also the political leaders must 
play an important part. Otherwise, it is 
impossible to change the mentality that 
remains among the Caste Hindus. I come 
from Travan-core, a part of Kerala State. 
Originally I was a member of the 
Scheduled Caste. When I saw a Brahmin 
I had to walk at a distance of 36 feet from 
him. I had no right to walk on the public 
roads. I was not allowed to-enter public 
schools. Though I am a Hindu. I was not 
allowed to enter the temples. I was not 
allowed to enter the public service. There 
were several disabilities for me at that 
time. While I was a student I had no right 
to go along the public road. I had to take 
a roundabout road to reach the school. In 
Travancore, and also in Kerala, the 
community to which I belong—the 
Ezhava community— forms the single 
major community in the State. Though 
they were not allowed to enter public 
schools, there were educated people in 
my community and there were rich 
people also in my community. We 
organised ourselves. At that time we had 
our religious head, Sri Narayana Guru, in 
whose memory on the 21st of this month 
a stamp will be issued by the Central 
Government. He came forward and said: 
'One caste, one religion and one God for 
man'. We heard" it and we got light from 
his    teach- 
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i«gs and we also came to know from nim that 
we are also men. We organised.    In spite of 
our pious wishes and humble prayers to the 
then Government,  the    disabilities    were    
not removed.    Then  we    fought.    Really 
there was  a tight  between the non-Caete  
Hindus  including  the Ezhavas arid the Caste 
Hindus in which several persons  were 
prosecuted. I    was also one of them who took 
part    in that agitation.   Finally, some 31 years 
ago, we got the    temple   entry.    At that time 
Mahatma Gandhi was not even dreaming of 
such a thing.    But we could not succeed 
because of the organised fight that we put up   
and as. a result of it   we    got   it.   After that 
time I am not a member of the Scheduled Caste.    
I  got. a promotion to. the Backward 
Community. What I say is this.   During that 
fight   some leaders of the Caste-Hindus also 
came and joined with us in that fight   to 
remove    these    disabilities.    I    find that, is 
also the case in Andhra, that there also the non-
caste Hindus suffer from a number of 
disabilities. I    ask Mr.  Reddy,  why  don't  you  
organise the  non-caste Hindus  and go to the 
well   and   take   water?     If   anybody 
opposes  you,   you  should  stand  firm and 
fight against them all-    Why do you blame    
the    Government?    You can take the    matter    
in your    own hands and eradicate these 
disabilities. 'They are also men.    A dog can go 
to the well and drink.   It can go to the river  
and drink,  but not this    man. A dog can go 
along the public road, but a man cannot.   Why 
is this? Who ape these Scheduled Tribes and 
these Scheduled Castes?    You study history 
and you will find that they were the real  
owners   of  India.    These   Scheduled    Castes    
and    the    Scheduled TribeB were the real 
owners of India. But they    were driven    out 
into the jungles.   When the Aryans came from 
the north  these people  were  driven off from 
their lands into the  jungles and they still remain 
in those jungles-They are    now landless.      
But    they were previously    enjoying    all      
the lands in India and they   were enjoying  the 
prosperity    of  India.    When 954 RSD—3- 

the more educated ana. more    organised people   
from outside came   to India,    they    were     
driven    to    the forests where they still remain.    
But they form one-fifth of the population of    
India.    How    can    you    neglect them?    
Here in  this  House itself    I heard that certain 
Christian missionaries are trying to convert 
them    to Christianity.    My  humble 
submission is if they go to the Christian    fold, 
then    the    next   day   they   wiE   be allowed 
to    walk along    the    public road,  they  will 
be  allowed to  diraw water from the public 
well.    If they become Muslims, they will be 
allowed to go along the road and they will be  
allowed to  draw water from the public wells 
and they will be allowed to wear cloth that will 
extend below the knee. This is the position. 
Why do you agitate yourself? Why should you 
get agitated  if these missionaries go and 
convert them, promising salvation and freedom 
to these people who are, in fact, considered by 
the caste Hindus as worse than animals?    Even    
Hie consideration    that    one      gives     to 
animals is not given to these people. You  may  
see  some     caste     Hindus taking up a dog 
and kissing it.    But those   men,   their   fellow      
creatures made by God, these sons of Bharata-
mata> are  not allowed  to  go on the roads, to 
go  to the well.    A certain gentleman here 
asked the    question: How can we assimilate 
these people? I know  there  are  hon.   
Members in this  House who    are     caste-
Hindus. There is  Mr.  Jagjivan  Ram.     I ask 
them: Are you prepared to give    in marriage     
your     daughters to     Mr. Jagijvan. Ram's 
sons?   I know you are not prepared to do that. 
Why i3 that? There  are  Congress  leaders.     I  
ask these leaders whether they are    prepared to 
take in Shri Jagjivan   Rasm as the Prime 
Minister of India.   There-will be something 
wrong there.   That is the position  and there is 
no need to hide these facts. 

Reservations are given in all the States, 
reservations of posts in the public  services     
are there.    So  also. 
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[Shri Kesavtan   (Thazhava)] there  is  
reservation  in  medical  and other   
colleges  for  these     Scheduled Castes 
and Scheduled Tribes.    But is thi9 
enough?    Who is  to  give these posts to 
these    people?    The    caste Hindus have 
to do it, and they   will find something    
wrong    somewhere, some ground or 
reason for not giving these posts to them.   
Minimum qualifications are prescribed for 
appointment  in the public services.     
There is no doubt that this is necessary. 
But when the candidates from these Sche-
duled Castes and Scheduled    Tribes 
come after completing this minimum 
qualification they will conduct   some 
examination or some interview    and they 
will say that the candidate    is 
disqualified, that there is    something 
wrong with    him.    I say there    is 
nothing wrong with the candidate, but 
there is something wrong with    the mind 
of these  so-called     high-caste people.    
That is the difficulty.    They will say they 
are not qualified persons. I say there are 
qualified persons available.   At least for 
these clerical posts and such other posts 
there are a number of them available.    If 
there are no   qualified   persons  in   one     
State there are qualified persons in others. 
I can supply from Kerala any   number of 
these Scheduled Oaste people who are 
qualified for appointments as clerks and 
as police constables    and such   other  
posts.     I may  tell     Mr. Asoka Mehta 
one thing.     Please appoint these  
Scheduled  Castes people as police 
constables, which does   not require much 
of  a  qualification.     If a Scheduled 
Caste man    becomes    a police 
constable, he gets the   right to arrest even 
'a caste-Hindu and    this gives him some 
courage.     When     a caste-Hindu 
happens to be arrested by a non-caste 
Hindu constable, I mean, a Scheduled  
Caste, man,  then    that will bring some 
change in the mind of the Caste Hindu.     
So  I  say appoint such  people to posts  of 
police constables.    But who are to 
appoint them?     There lies the whole    
difficulty.   Even if a Scheduled Caste 
man is appointed, say, as a clerk   his con-
idential reports     will     always     be 
against him.   He never sees these re 

ports, but they are against him and his 
promotion will be barred and there will 
be ever so many complaints against this 
man, slaying that he is inefficient, that he 
is corrupt and so on. But from my 
experience I feel that these Scheduled 
Caste employees in government service 
are more honest because they have not 
the courage to receive bribes or to do 
some unjust thing. They are more honest 
than the others because there is none be-
hind to support them. But there will be 
complaint after complaint "against them 
because hey happen to be non-caste 
Hindus, So these facts have to be taken 
into consideration. I submit that however 
much the Central or the State 
Governments may try it is not possible 
for them to change the minds of the 
people. I may say that in Travancore in 
Kerala State there have been many inter-
caste marriages, marriages between caste 
Hindus and non-caste Hindus. I know of 
a retired Chief Justice of the Kerala High 
Court who married a Savama lady. 
Nothing happened. He happened to be a 
High Court Judge and she was a Nair 
lady. She became his wife and she was 
not kept off from the society. After the 
marriage they lived as husband and wife 
and children also were born. So I say if a 
non-caste Hindu marries a caste Hindu 
lady and they live as husband and wife 
children also will be born. 

My humble request is that in spite of 
the provisions contained in the 
Constitution, nothing can be achieved 
unless the minds of the people are 
changed. For that purpose the political 
leaders, the leaders of caste-Hindus, must 
come forward. They must organise and 
lead the people against these disabilities. 
Only the* can this evil be eradicated from 
our society and only then will the unity of 
India remain firm. Otherwise my request 
will be to allow these people to get 
themselves coverted into Muslims or 
Christians. Let them save themselves by 
this method. Even if they are converted 
they will be citi- 
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zens of India. Otherwise the caste Hindus 
must take it into their heads that these men 
also are their brothers. If this is not done, it 
will not be a caste war but a class war and 
that will be brought about by the Com-
munist friends. If this condition is allowed 
to continue, there will be Naxalbaris arising 
in every part of India. There are nine crores 
of these Scheduled Caste and Scheduled 
Tribe people. Along with them you will 
And crores and crores of backward classes 
also. They are 'all landless people. You 
must take that fact into consideration. They 
are starving people. They are the people 
who work for the prosperity of India and not 
the caste-Hindus. The caste-Hindu is safe at 
home. He enjoys life. Those who work in 
the fields and factories are these Scheduled 
Caste people and these backward class 
people. So their interests must be protected. 

My only request is that the Government 
must have more seats reserved in the public 
services for these people and also in the 
public undertakings. They should give these 
Scheduled Caste and Scheduled Tribe 
people more and more places in the Police 
Department and also in the Reserved Police 
forces and in other departments where they 
can wield more power. In all these places 
these Scheduled Caste and Scheduled Tribe 
people msut be entertained on a larger scale 
and they must be given all facilities and 
pecuniary help for their education. They 
must be given reservation in medica1, 
engineering and other colleges and also their 
entire expenses must be met by the Govern-
ment. When they have the minimum 
qualifications, certainly no further test is 
required and they must be appointed in 
services straightway. Then alone will the 
Government achieve the ends as required in 
the provisions of the Constitution. 
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means that the Adibasi is the first inhabitant in  
India  and similarly the Scheduled    Caste man  
is the    first Andhra or the first Dravidian in the 
southern parts of the country.    But the fate of 
these two sections is well known and obvious.     
Taking    their economic and social conditions    
into consideration, the    Constitution    has 
guaranteed certain things to them, t» be  
administered   by  the  Centre     as well as the 
States.    But one should be ashamed that for the 
last twenty years their conditions have not    im-
proved to the extent it is    possible. Something 
has been done but it is not sufficient.     
Therefore, Mr.    Gaikwad was very angry and 
he was also fru»-trated to some extent, and it is 
fully justified not only on the part of Mr. 
Gaikwad but  also  other     Schedule* Caste 
Memberg of this House. 

What is their economic and social condition?    
I was born in a village. In that particular village 
when I was a boy,  no  Harijan, I prefer to  call 
him Adi Andhra, was allowed to   go through 
the main street of the village.    I also come 
from an orthodox Brahmin  family.     When 
we became students,  we  fought  against     
social oppression and allowed Harijans    to 
pass through that main street.    Not only that, 
we were the first family in the village to get a 
Harijan inside in our house, and thereby incur 
the displeasure of the entire Brahmin section 
of the village.    Therefore, we    were 
boycotted for some time. 
I will tell you one thing,   Gandhiji was the 
leader who started the national movement to 
fight    against    the British.    When he started 
the movement,  he  foresaw that  one-fifth     
of the population were away from    the rest 
of the society and unless    they were  brought 
within the framework of the national 
movement against the British, we could not 
advance in our movement against the British.   
So he coined the word "Harijan" and tried to 
bring them together into the national society.    
But after independence the Congress, if I 
may say so, have 

SHRI M. V. BHADRAM: Mr. Vice-
Chairman, this is the Report of the 
Commissioner on the Scheduled Castes 
and the Scheduled Tribes. Before going 
into that, it is generally known that the 
Scheduled Tribes are known as 
Adibasis and in the southern parts the 
Scheduled Caste is known as Adi 
Andhra or  Adi Dravida.    It 



 

 [Shri M. V. Bhadram] 
betrayed them, have .not lived up to the 
expectations of Gandhiji. Even today how 
many Congressmen lare there, whether they 
are Parliament Members or Congress leaders, 
who are allowing Harijans to come into their 
houses to dine with them? 

AN HON. MEMBER: Hundred per cent. 

SHRI M. V. BHADRAM: We are only 
trading in the name of Gandhiji. 

SHRJ R. T. PARTHASARATHY 
(Madras): Why should he charge the 
Congressmen? We «re interested in all 
flections including what they call the 
Harijans. It is not that we are not applying the 
principles of Gandhiji. Why should he blame 
the Congress? 

SHRI M. V. BHADRAM: Because the 
Congressmen swear by Gandhiji day in day 
and out, but they themselves are not 
practising it in their day-to-day practical life. 

SHRI M. GOVTNDA REDDY: They are 
quite tew. Do not worry about them. 

SHRI M. V. BHADRAM: But I am 
referring to them, not all. 

SHRI M. GQVINDA REDDY: That is 
insignificant. 

SHRI M. V. BHADRAM: Why do you get 
angry with me when I say some 
Congressmen? 

(Regarding the economic aspect of it, the 
Central and State Governments have been 
allotting certain monies for the amelioration 
of the conditions of both the 'Scheduled 
Castes and the Scheduled TribeB. I may 
qirate one or two figures from the 
Commissioner's ftcport itself, 1985-166, page 
186: 

The money allotted for the Scheduled 
Castes hi Andhra Pradesh for the Third Plan 
period for education is not available. But this 
is "the Central sector, but money is act avail- 

able. For economic development, nil For 
housing, Rs. 60-84 lakhs. In the corresponding 
State sector, it is Rs. 137-41 lakhs allocation in 
the Tirird Plan period; spent Rs. 114-67 lakhs 
So, it is about Rs. 13 lakhs which is not spent 
during this period. Similarly regarding 
Scheduled Tribes, the Central sector allocation 
for economic uplift is Rs. 114-72 lakhs; spent 
only Rs. 98-76 lakhs. The entire money is not 
sPent even in the Central sector. In the State 
sector for education the allocation is Rs. 41-56 
lakhs; lpent Rs. 13-74 lakhs. For economic 
uplift, allocation Rs. 80 86 lakhs; spent Rs. 57-
17 lakhs. For hearth, housing, 
communications, etc., 'allocation Rs. 112-19 
lakhs; spent Rs. 107-78 lakhs. It shows that 
neither the Cen-. tral Government nor the State 
Government is serious. The money that has 
been allocated even in the Third Plan period is 
net fully utilised for 1fhe purposes for which 
they have allocated it. Therefore, they are not 
serious according to me. 

1 will confine myself to the tribal 'areas. 
When the Government is contemplating 
certain measures io ameliorate their living 
conditions, what is the position? Probably nei-
ther the Commissioner nor the Government 
officials have the factual data on the problems 
facing them and how to tackle them. I might 
give one or two examples. When the monsoon 
sets in the tribal peasant is in rfiire need of 
money for investment for agricultural 
purposes. If the money is not forthcoming, 
nnder the conditions in which he lives, he is 
T«ady to accept any condition for a loan. 
There are two types of loans prevalent in 
ChintapaHi Agency in Vtaa-khapatnam 
District in Andhra Pradesh. One is Namoo 
loan. It is given back in double, in kind. When 
"hfe takes a loan of Rs. 190, Rs. 290 worth of 
crops—not. cash but in kind—tore to be 
repaid at the next year. If he fails to repay fhe 
loan in kind, 'that year, the next year 'he has to 
-pay four times; 'ttie loan in fcinS to crops.    
Shnitei'ly, there is    amfthar 
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Similarly, there is another loan called Napha 
loan. If Rs. 100 are taken as loan, the principal 
and the interest have to be paid in kind to the 
extent of 1J quintals of crops, in kind. If he is 
unable to repay the loan along with the interest 
in that current season, it becomes double, the 
next year. So, in the Agency 'area, the main 
problem is the money-lender. I may quote 
from the same Report to show the money-
lender's grip on these peop^ page 173. Two 
hundred and twentyeight families were 
surveyed. The Report says: 

"Out  ol ;i28     indebted  families. 15-78 
per cent were    found to    be having hsnd-
loans borrowed    from neighbours, relatives 
and sahukars. 13-16 per cent of families 
received loans  from the  Government,     tha 
Block Development Officer and   the Andhra 
Pradesh Scheduled    Tribes Co-'O.perative 
Finance and   Development Corporation.    
40'3fi per    cent families obtained loans from    
non-tribal money-lenders.."— 

We find    the     same    feature     on pages 
175 and 177— 

"The State Government have been 
expressing the view that these regulations . 
. ."— 

Regulations restricting  money-lending— 

".. .wen, being satisfactorily implemented 
and that the tribals are adequately protected 
from exploitation by the money-lenders. The 
findings of the survey conducted by the 
Tribal Cultural Research and Training 
Institute in the Chirttapalli Tribal 
Development Block of the District of 
Visakhapatnam, however, throws an adverse 
light on the •working cl! the Regulations, it 
was found in (he course of the survey *hat 
though the Money-lenders' Re-.gulation ciune 
into force in 1960, not a single money-lender 
had obtained >a lioece hi tfhe Motik area and 
the money-lenders operating there had been 
changing exorbitant     interest 

 
ranging from 25 per cent to 200 per cent, 
which was far above the limits prescribed 
by the Regulations." 

I am quoting from the same Report written by 
the Commissioner.   This is the crux of the 
problem dn the Agency area.     What happens?     
Even though there is prohibition of alienation    
of lands, benami transfers take place of large 
pieces of agricultural lands.    In the records they 
will be in 'the name: of the tribal peasants.   But 
the entire possession and    everything is in   the 
hands    of the people who have g«n«> there 
from  the plains and who    are dominating 'the 
entire scene.    That is the main problem there.    
To    relieve this, the Government has proposed 
a Corporation.   Though this Corporation was 
intended to help the tribal people, it has become 
an enemy of the tribal people there.    The 
Corporation finances the purchase of tribal 
products— soap-nut in one season, tamarind    
in another  season,  dry leaves in    some other 
season, fruits and ginger and a11 these things in 
yet some other season. They purchase these 
things.   Monopoly of purchase is retained by 
the Corporation, private  dealers are prohibited. 
So far so good.   But the Corporation is not  
within  the   reach  of  the     tribal people. A 
tribal man has to walk IS or 20 miles to the -
centre where he has t© sell and deliver lids 
goods to    4be Corporation.     The  Corporation     
does not have any retail shops, it   has   no 
distribution machinery.    After     purchasing all 
these materials, w.bat   ,«re they doing?   They 
are selling these to the wholesale traders or the    
monopoly traders.    1 may tell you of .one 
instance.     This  is     what    happened. 
Tamarind which  was purchased    by the 
Corporation at the rate of Rs. 10 per maund,    
now in    Visaghapatnam Town    is    being    
gold    at    between Rs. 36 to Rs. 40 per maund.    
This is exorbitant rate, because the Corporation  
has become a handmaid of the wholesale 
dealers.   It has not opened any shops in the 
cities nor does    it have any distribution 
machinery.   So it is purchasing at a    cheaper   
rate from the tribal people and is giving them to 
the wholesale dealers, ena- 



 

[Shri M. V. Bhadram] bling them to 
charge exorbitant prices. Another thing 
is, even though some shops are here and 
there which are opened, the requirements 
of the tribal people are not taken care of. 
Salt, rice, onions, oil, gur, all these things 
are n.ot produced in the forest; all these 
things have to go to the forest area from 
the plains. There is no machinery. The 
Corporation has not set up any machinery 
for the distribution of these things to the 
tribal people. The tribal people are 
peasants only in name but actually they 
have been reduced to the level of 
labourer;!. They pick up tamarind and 
other things in the forest and bring them 
to the centre; they have to sell the 
products at the rate fixed by the 
Corporation. The Corporation. in turn, 
fixrs its own rate at the dictates of the 
monopoly traders. So, the whole 
Corporation is under the clutches of the 
wholesale trader; it is squeezing the tribal 
people on the one hand and it fe also 
squeezing the consumers on f;he other 
hand. Therefore, I suggest that as far as 
the Corporation is concerned, the 
Corporation should open purchasing 
centres for every four or five villages in 
every nook and corner of the entire forest 
area and they should be within the reach 
of the tribal people. Another point is that 
they have to open retail shops in towns or 
distribution centres in other places 
through the pancha-yats. The Corporation 
should also undertake to supply salt and 
other articles whuh are necessary for the 
tribal people, articles which are not 
available for them and for which they 
have to go to other places. 

Another thing is, panchayats have also 
come into the forest areas. They have no 
income of their own because for every 
500 of the population, there is a 
panch.ayat. In the tribal areas, where will 
be the income? Therefore, I suggest that 
on every sale to or purchase by the 
Corporation, one paisa or two paise 
should be levied by those panchayats. 
Only then will those panchnyats be able 
to stand on their own legs- 

I may here add one morepoint. There 
must be some investigation into the 
functioning of the Corporation-
functioning not in the sense of corruption 
and all those things—but as to how it has 
not been able to assist the tribal people in 
getting their various products to the 
market. 

Another point which I would urge is 
this. There is a community called 
Agnikula Kshatriyas in Andhra; they are 
in no way less than the tribals or the 
aborigines. Their main occupation is 
Catching fish. They are on the coastal 
regions from Srikakulam right up to 
Madras. Even people living in cities and 
towns, they are almost separately living, 
with only a piece of cloth to cover their 
bodies. They live in a very backward 
state. They have been agitating that their 
community should be declared or 
classified as a Scheduled Tribe. In this 
connection I would like the attention of 
the hon. Minister to be drawn to a letter 
written by the Government of Andhra 
Pradesh. There are two different classes 
of these Agnikula-kshtriyas living in two 
different places. In one area they are 
known as Pallis and in the other area they 
are called Jalaris. Their main job is 
fishing. The Government, in their letter 
dated 18-8-66, recommended to the 
Central Government to classify them as 
Scheduled Tribes. 

(Time bell ringa) 

Thank you. 
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THE   PRIME     MINISTER     AND 
MINISTER   OF   ATOMIC    ENERGY 
(SHRIMATI      INDIRA      GANDHI): 
Madam Deputy Chairman, I want to take 
just a very few    moments    of this House 
because I feel the subject is  an  extremely 
important one.  The welfare of the 
Scheduled Castes and Scheduled Tribes was 
one of the banners of our national 
movement and it was Gandhiji's special 
injunction    to us to serve the Harijans     
and     the Adivasis. In fact I myself as a 
small school girl at the time when Gandhiji 
undertook his historic fast in Yerwada 
prison  remember  taking   an  interest in 
this matter and going to the Hari-jan colony 
to work there as one  of my very first 
activities in social work. At that time this 
point of view was confined to  very  few 
people  and    I remember that we were 
made fun of and even  abused when we 
went to the Harijan colonies.    It is a matter 
of some satisfaction that now     this 
objective is common to all parties; in fact 
one can call it a truly national objective and 
Government yields    to none in their 
resolve also to work in this   direction.   
True     uplift     means firstly    ending    the 
traditional prejudices and discrimination 
and secondly 

 

These are the most neglected 

people of India



 

[Shrimati Indira Gandhi] 
to  afford the fullest opportunities to our 
Harijans and Adivasi     brothers and 
sisters for education, employment and 
land ownership.      One    of    the basic 
problems  of this country    has been that 
of the landless, the bulk of whom are the 
Scheduled Castes.   The unfortunate  
drought of  the last two years has caused a 
great deal of suffering to many people but 
it has    specially  hit  the  landless   and  
amongst them the Harijans.   Now, many 
steps have been taken in the last 20 years 
for the relief of this    problem    and some 
results  have been   achieved  but we 
know that they are   not   enough. There is 
considerable concern in this House as 
there was in the other House about the 
allocations for    this    year being cut 
down but I should like to draw the 
attention of hon. Members to the fact that 
allocations for everything,  even very  
important matters, have been cut down   
this   year    for lack of resources.   We 
sincerely hope that it will be possible to 
raise them in subsequent years.   I hope 
that our new  Planning  Commission  will  
give considerable time and thought to this 
problem and will    suggest    speedier 
solutions to the problem of the landless  
and to  step  up  economic  programmes 
for our Scheduled Castes and Scheduled 
Tribes. 

I am greatly interested in their welfare 
and also in the welfare of the Hill people 
and the Adivasis. The problem of the Hill 
people is of course not so much that of 
discrimination, I feel, as that of isolation. 
Because communications have not been 
good it has made it more difficult to 
initiate or to carry on programmes for 
their 
development. 

While I am fully conscious of the 
slowness of the work, I do not think we 
should belittle the progress which has 
been made In the    last twenty 

years.   There is, for example, remarkable 
achievement in the field of education and 
we have today large numbers of doctors,    
engineers,    administrators, professors, all 
coming     from. these groups.    Within a 
few     years they will also be in the top 
rung 01 the professions.   Even in politics 
they have important positions in all Parties 
and I have no doubt that they    will hold a 
much larger number of    such positions as 
time goes on.    In fact, I think  that  it  is 
their  active  role  in the   Legislatures  and  
in   Government which has done so much 
to wipe °ut many of the old      prejudices.       
The growth of industries and urban deve-
lopment is also helping to loosen the 
barriers.    Yet,  we realise    only    too 
poignantly that much,   much     more needs 
to be  done.    I fully share the feelings  of  
the  hon.  Members  which have been 
expressed in this House and the  other 
House.    There was a suggestion that a 
Committee     of      MPs should go into this 
question and make recommendations.    I 
am  happy    that my colleague, Shri Asoka 
Mehta, has accepted this suggestion in the 
other House.    But I do not think that we 
should subscribe to the feeling    that only a 
person coming from the Scheduled Caste  
or Scheduled  Tribe  can deal with their 
problems.    I think it is a duty which we all 
share. Similarly we expect them to help   us 
in solving our other problems.    We are all 
citizens of India and although it is true that 
there has   been    inequality between  one  
citizen and another,   it should be the duty 
of all of us to try and create more equal 
conditions by giving better  opportunities  
to    those who have been denied these 
opportunities earlier. It will certainly be my 
endeavour to  ensure that more    and more 
of our Harijan and tribal brothers and 
sisters are put in positions of authority and 
in   positions   where they can help to solve 
their own problems as well as others' 
problems. 

As I have mentioned earlier, I regard 
the question of the welfare of Scheduled 
Castes, the tribals, the hill areas and all 
backward people as my very special 
concern and I have   re- 
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peatedly pointed this out in Government and 
outside. I think that we must work 
especially hard now to 'be able to achieve 
something positive by 1969, when we are 
celebrating the Gandhi Centenary. I think 
this would be one of the best ways of 
remembering Gandhiji and of bringing at 
least one of his dreams nearer to reality. 
While we will make very genuine efforts in 
this direction, I am sure h&n. Members will 
realise that the full redressal of ancient 
wrongs cannot be achieved so quickly, no 
matter how much we desire it, but we 
should certainly make every effort to see 
that the time in which such redressal can 
take place( is reduced to the minimum. I 
pledge my unceasing attention and effort to 
this cause. 
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[Shri N. R. Muniswamy.] 
body, such as the Estimates Committee or the 
Parliamentary Committee on Public 
Undertakings. If the present Committee which 
is in contemplation of the Government is at 
par with the other Committees, I can 
understand it. If it is only appointed as an ad 
hoc Committee, perhaps it will not satisfy any 
of us. Such Committees may come and go. 
They can only watch things. It will not Be in 
their hands to see how far the recom-
mendations are implemented. Tnere-fore, I 
would suggest that while considering this 
matter they will take proper steps to see that it 
is finalised in such a way that it satisfies the 
people of the Scheduled Castes and Scheduled 
Tribes. 

The first speaker, my friend,    Mr. Gaikwad,   
has   a   special   objection  to the word 
Harijan.   There is no magic in the word    
Harijan.   Harijan   is a word  which has been 
coined with a view  to    upgrading    them.   In 
some places  the    people  were    called  Adi 
Dravida,  Adi Karnataka or    Adibasi. In the    
hierarchy    it is the    lowest. Mahatma    
Gandhi    thought    that    it would upgrade    
them and    it would place them on an equal 
footing with others    if  this  word     Harijan    
was applied    to    them.   Therefore,    there 
should be no special grievance about this word.   
I should like to say that my friend is  having  a 
notion which seems to be somewhat contrary 
to the general   notion.    (Interruption)   I   am 
not bothered about the nomenclature. But we 
are concerned with regard to the  effectiveness  
of the  implementation of the recommendations 
given by the     Commissioner      for    
Scheduled. Castes  and  Scheduled  Tribes.   
These nomenclatures may not fill our belly. 
Our belly will be    filled with something  more  
substantial.   If there are lapses and failings in 
implementation, they have to be satisfied.   It is 
not by words that that can be done.   Nobody 
would like to call    himself a Sudra. They 
would call themselves as Vaisya or Kshatriya 
or Brahmin.   Everybody would like to be 
called by a higher 

type. We have heard from another friend 
saying that they are not even fit to be Sudras; 
they are called Agnikula Kshatriyas who are 
worse than tribals; they call themselves 
Kshatriyas to upgrade themselves. Therefore, 
there is nothing worng in the names. These are 
names by which people call themselves, 
different from what they are entitled to. These 
should not hinder us from our purpose. 

The other point which I wish to insist upon 
is with regard to the regional organisation. 
Originally the regional organisation was under 
the direct control of the Commissioner. That 
indicates that he had control, he could check, 
he could see things for himself. Now they 
want to decentralise it in such a way as to put 
it under the control of the Director General of 
Backward Classes' Welfare. If we decentralise 
the position, there may not be complete 
control over the regional organisation of the 
Commissioner. Therefore, I would say that the 
old system will do the job properly,  not the 
other. 

As regards services, it has been stated and I 
do agree that 12i per cent is given to the 
Scheduled Castes and 5 per cent is given to the 
Scheduled Tribes. Now for over twenty years 
the actual progress made by the Scheduled 
Castes is about 1| to 2 per cent, and regarding 
the Scheduled Tribes it is much less. If for a 
duration of twenty years they could come only 
to the level of H to 2 per cent, then to cover the 
entire 12J per cent, it will take, mathematically, 
one hundred years or more. Therefore, I would 
say that this percentage which is given is not 
according to the proportion of their population; 
numerically they are one-fifth or one-sixth of 
the entire population. Out of that if we give 124 
per cent, it is much less than what they are 
entitled to. In the course of 20 years we have 
been able to cover only 2 per cent. To cover 12J 
per cent, by dividing 12J per cent by 2, it will 
take 120 years. It will be a sad state of affairs if 
we were to 
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work  in  that    fashion.   Therefore, it 
must be quicker in some respects. 

More often, the talk of efficiency 
comes into operation. Whenever a man is 
recruited, it is said that he is not efficient. 
I understand that to some extent it might 
be so, because traditionally they have not 
been put under that same goove and they 
'are bound to be slow. It is so in every 
community. Only if the god-father 
happens to be a man of his own com-
munity will he cover up all those things. 
If he has not got anybody, a person above 
him will expose him and say, "Well, you 
are inefficient." It is psychological. 
Therefore I would say that there should 
be training classes conducted for them 
either during service or prior to their 
recruitment. And if proper training is 
given to them at least at the preliminary 
stage, they will rise above all with that 
base. We can certainly do that. Probably, 
they are not getting that training; 
otherwise, they are bound to rise. If 
everything is withdrawn, nobody can rise. 
If we are not provided with food and 
water for ten days, see how our bodies get 
weakened. If everything is given, we are 
all right. If these things are given, 
efficiency will also come up. We will not 
say that they are inefficient if they are 
given all opportunities. They will be as 
efficient as anybody else. 

Then, as regards untouchability, I quite 
agree that the older generation still does 
not like to be brought under the present 
category. I find that elderly people, over 
60 or 70 years, they want to be of the 
same type. They wou'd like to be away, 
they do not want to mingle. Nowadays 
the younger generation abhors this un-
touchability. This untouchability will go 
away slowly. It cannot be got over in a 
minute or in a year or in a generation. It 
will have its due gestation period. But it 
has to go away ultimately. It is all a 
question of economic well-being, culture 
and education. If only they are educated, 
I do not think that we will ask them to 

go away. If they are of the modern type, 
sophisticated type, certainly we invite 
them. Therefore, I would say that 
untouchability is certainly fading away, it 
is going away and it will be a thing of the 
past in 20 or 30 years hence. 

As regards political privileges and 
political representation, after five years, 
after 1972, they may not have them 
further unless we amend the Constitution. 
I only wish that in the meantime al! the 
political parties including the Congress 
must give due representation to the 
Scheduled Castes and ask them to contest 
from the general constituencies and if 
they could come out from them, then it 
will be a good test; they can also come as 
others do. Otherwise, if we simply give 
them this position of reservation ad 
infinitum, they may not have the 
incentive to rise. Therefore, I would wish 
that they must also be given such 
facilities. 

Once a year or in two years we are 
having the Governors' Conference The 
Governors have got their own personal 
responsibility as regards the Scheduled 
Areas and Scheduled Tribal Areas. These 
two areas he has to control under his 
personal responsibility. It is almost his 
personal property. When they call a 
conference a year or once in two years at 
the Rash-trapati Bhavan, they must have 
a special agenda as regards this. The 
conference may be dominated by some 
other subjects. But if a special item on 
the agenda such as the Scheduled Areas 
and the Scheduled Tribal Areas is 
included, then the Governors will 
certainly give attention to it. Therefore, I 
would suggest that when they gather in a 
conference, they must have an agenda for 
that. 

As regards on-the-spot inspection by 
the Commissioner, if the Commissioner 
receives any information about certain 
lapses or failures, he must undertake a 
trip; he must go to the spot and find out 
and investigate 
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as to what is the real difficulty. He alone 
must find out and then call the officers 
together; he should sit there and then 
come to a decision. It is no use getting 
the report and then multiplying the paper 
work. Paper work is no work. Personally 
he must go and visit those places, find 
out the difficulty and settle things. 

When the Backward Classes Com-
mission was appointed, they were also 
asked to revise the lists of the Scheduled 
Castes and the Scheduled Tribes. They 
have done it. And it has to be done year 
after year or once in five years. 
Something is added or something is 
deleted. I 3nly wish that the Government 
took he trouble to see that it is finalised, 
hat the revision takes place, as early is 
possible. 

So far  as  the    development    pro-
lamines which they have categorised ire   
concerned,  we  have  been  given i  long 
list  or catalogue by the hon. ^rime 
Minister and the hon. Minis-er.    We   are   
not  quarrelling  there. ?he only thing that 
I wish to point ut is about their 
effectiveness.   There s every schwne 
given to them.    But he thing is that its 
effect is not going o every    nook   and   
corner of   the illages.    Every villager 
needs  good irinking    water,      shelter    
and    an pproach road to the main road. 
What dll happen if neither good drinking 
rater nor a   shelter   nor   even    an 
pproach  road  is there?    It will  be ery 
difficult.    That is the    difficulty lere.    
So  the  essential things  must e given the 
first priority rather than >oking  to  the  
other  details.    Other etails will    
certainly follow.    When iey have  their 
primary  things,  the ther things will    
follow.    So    good linking water, sheltre 
and approach )ads should be given to 
them in the litial stage and then you will 
know hat it is. 

Some of my friends here have sisted 
that they should not be given aces 
separately    from towns     and 

cities. I have no objection to their 
mingling in towns and cities, I do not find 
any difference there; they are all 
mingling. Only in villages it is not so. 
There are five lakhs of villages. There are 
Cheris in the villages. Cheri is a place 
where the Harijans alone can. live. And 
the other place where the Brahmins live 
is called an Agraharam. Even there, the 
Brahmins are regarded as a sort of 
untouchables in a way because they live 
in an Agraharam separately. That means, 
it is something like a Cheri. They are also 
supposed to bef living in a separate place. 
Cheri means a place where these Harijans 
live separately. So today only in the 
villages do we find such things. Here in 
cities we find the slums also where 
different kinds of people live. We cannot 
question it; it has been such a 
development. There is also that 
psychology. They do not mingle with 
others. We are trying to bring them 
together and absorb them in the society. 
Unfortunately, what happens is that some 
of them are very orthodox in their own 
way; they resist and they are fighting the 
present trends. Therefore, I would say 
that it is a slow process. We will have to 
give them proper time by education, by 
culture and by mingling with them, by 
doing all these things. Now, we have seen 
even people marrying in these castes, 
Harijan girls marrying in advanced 
communities. In those days, Mahatma 
Gandhi stated that every Brahmin must 
marry a Harijan girl. Then the Harijans 
got angry and asked, "Why should our 
girls marry them? Why should not our 
boys marry Brahmin girls?" So, it is the 
other way about. Therefore, it must be 
both ways, it must be a two-way traffic, 
not a one-way traffic. They must marry 
here and we must marry there. And that 
happens, I find, in some communities of 
people with advanced cultural 
developments. 

As the   time is    against me, I   sit 
down. 
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THE DEPUTY CHAIRMAN: Mr. 
Khobaragade. 

I m'ay say that there are seven more 
names here, out of which five are from 
the Congress. If all of you cai-i mutually 
agree, then you can all speak because I 
am gping to call the Minister at 4.45. 

SHRI B. D. KHOBARAGADE: 
Madam, I would like to make a sub-
mission   .   .   . 

THE DEPUTY CHAIRMAN: You 
will get 20 minutes. 

SHRI B. D. KHOBARAGADE: J*. 
would be better if the Minister is called 
to reply day after tomorrow so that we 
can get a whole day for the debate. 

[THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN in the Chair] 

Mr. Vice-Chairman, Sir, we are con-
sidering the Reports for two years for 
1964-65 and 1965-66 of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. I am not sure whether I 
should be glad or not. In a way, I should 
be glad because we are getting an 
opportunity to discuss the Reports and to 
ventilate the grievances of the Scheduled 
Castes and the Scheduled Tribes. At the 
same time I wonder whether it would 
sprve any purpose. In the past, year after 
year, We have considered and discussed 
these Reports. But I am sorry to mention 
that even though irecommendations have 
been made by the Commissioner for 
Scheduled Castes and Scheduled Tribes 
for improving the lot of the downtrodden, 
not many of them have Deen 
implemented. Even though we have 
ventilated the grievances of those people 
from time to time on a number of 
occasions, nothing has been done to 
improve the lot of these people and to 
redress their grievances. Therefore, I 
have begun to wonder whether by 
discussing    and 

considering their problems in this House 
we can promote the welfare of  these  
down-trodden  communities* 

Sir, what do we want? We want that 
there should be all-round development 
and progress of the Scheduled Caste and 
Scheduled Tribe people, the people who 
have been denied for centuries together 
an opportunity to improve their lot and 
they should have better facilities so that 
they can improve their conditions. For 
that purpose all social disabilities im-
posed on these people during the past so 
many centuries should be removed. We 
want them to make advancement so far as 
education is concerned. But mere 
educational-advancement is not enough. 
After they acquire educational qualifica-
tions and become graduates from, 
different Universities, they should get 
suitable jobs according to their quali-
fications. 

Along with that, there should be-
economic, social and political justice. 
There should be economic, social and 
political equality for the downtrodden 
people which they have been fighting for 
during the past so manv years. But what 
do we find? What is: the experience? 
What has the Commissioner for the 
Scheduled Castes and Scheduled Tribes 
to say about all these matters, and what is 
the Government doing about it? 

I am sorry to say, Sir, the Government 
is paying only lip sympathy to the cause 
of these people. The office of the 
Commissioner for Scheduled:' Castes and 
Scheduled Tribes, which is supposed to 
look after the downtrodden people of this 
country, has been downgraded during the 
past two or three years. The authority and 
privileges which were enjoyed by the 
Scheduled Castes and Scheduled Tribes 
Commissioner previously have been 
removed. The Assistant and Deputy 
Commissioners who we?e posted in the 
various States have been removed from 
his jurisdiction, and transferred to some 
other depart- 
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[Shri B. D. Khobaragade.] ment. I do 
not want to maka any personal criticism 
here but the hon. Member who just now 
spoke before me has referred to that 
point. I am .sorry to mention that the 
present incumbent ok! this office had 
made some adverse comments while he 
was in Gauhati. He said that the special 
constitutional provisions for the Sche-
duled Caste and Scheduled Tribe people 
are not at all essential and necessary for 
the upliftment of these people. 'These 
were the remarks of the present 
incumbent of this office when he spoke 
on the 1st December, 1964 in Gauhati. 
The same question was raised in the Lok 
Sabha on 14th December, 1964, namely, 
how can such 'a person, being a 
Government officer, speak against the 
Constitution and say that the special 
provisions for the Scheduled Caste people 
are not essential at all? The most 
wonderful thing is That in spite of these 
remarks, this gentleman has been posted 
as Commissioner for Scheduled Castes 
and Scheduled Tribes to look after their 
interest. A person who is inherently and 
vehemently opposed to constitutional 
provisions, can we expect that such a 
person will look after the interest of the 
Scheduled Castes and Scheduled Tribes? 
Should not this aspect have been 
considered by the hon. Minister, 
particularly when criticism was voiced in 
the Lok Sabha immediately after he made 
his comments in December, 1964.? Why 
should such people be appointed there? 
This only shows that the Government 
perhaps is not sincere. They only want to 
show to the world that they are doing 
something substantial for the down-
trodden people. 

At my disposal there is very little time 
and, therefore, it is not possible for me to 
refer to all aspects. I would refer to only 
a few points. 

So far as the observance of un-
touchability is concerned, a number of 
instances and practices are    given,   j 

I would not like to refer to all. But onyr 
for the information of hon. Members of 
this House I would refer to some. Let us 
see how untouchability is observed in 
this country. 

My friend, Mr. Niranjan Varma, who 
has just spoken has said that this is not 
the only country where untouchability is 
observed. I am not concerned with what 
is happening in other countries. But am I 
to understand that we should be 
complacent as Mr. Niranjan Varma wants 
to be and we should not do anything to 
improve the lot of the down-trodden 
people? Does he want to take shelter 
under the pretext that there are some 
other countries where there is 
discrimination and therefore this country 
should also practise discrimination? I 'am 
sorry to have heard such comments from 
one of the hon. Members of this House. 
See in what way untouchability is 
observed. I will read out the forms in 
which untouchability Ts practised: 

"The Scheduled Caste members 
made to sit outside the room in the 
Panchayat meetings." 

He is a member of the Gram Panchayat 
and he is not allowed to sit inside the 
room in the Panchayat meetings. He is 
compelled to sit outside. Their 
womenfolk are denied wearing bangles, 
even in 1965, and other ornaments made 
of silver. The Scheduled Castes are not 
allowed to ride a horse or use a bullock 
cart as a means of transport. This is 
happening in 1965. 

SHRI  S.  S.  MARISWAMY    (Mad-
ras): Which State? 

SHRI    B.    D.      KHOBARAGADE: 
Madhya Pradesh.   Then: 

"The Scheduled Castes not allowed 
to make use of umbrella and 
jewellery;". 

Whether it is sun-shine or whether it is 
raining, the Scheduled Caste people are 
not allowed even to pro- 

3755 Motion re. [ RAJYA SABHA ]     for Scheduled Castes      3756 
Reports of Commissioner „» and Scheduled Tribe$ 



 

tect themselves by using an umbrella. I 
need not take the time of the House. 
There are a number\of instances quoted 
in this report. The Scheduled Caste 
people are not allowed to use ornaments, 
ordinary bangles, umbrella or wear dhoti 
below the knaa; they are not allowed to 
wear shoes, not to pass through the 
village roads, not to sit on the cot in the 
presence of the caste Hindus. Such kind 
of humiliation and dishonour they have 
to suffer. Now when this morning our 
leader, Dadasaheb Gaikwad, said that 
there should be separate settlements, 
some people took objection to it. 

An hon. Member just now spoke about 
separate villages "Agraharam" for 
Brahamans and "Cherry'' for the 
Scheduled Castes. That way in every 
village in India you will find two villages, 
one for the caste Hindus and the other for 
the Scheduled Caste people. If there are 
two separate villages in the same village 
and if there is discrimination in the same 
village, what harm is there in his asking 
for a separate locality, say about 10 or 15 
miles away from the main village and 
have our own villages where we can live 
with dignity 'and honour, where we can 
run our own panchayats, where we can 
have some development schemes and 
plans for the economic advancement of 
the people of that particular village. That 
was the only meaning of what Dadasaheb 
Gaikwad said this morning. But some of 
the hon. Members were rather very 
perturbed about that remark. 

Sir, so far as other problems are 
concerned, it shows that there is no 
improvement in social conditions. What 
about education? I cannot deny that there 
has been some educational advancement. 
But that is not enough. I am sorry to say 
that when the Scheduled Casfe people 
have been in a position to make some pro-
gress, the means test is sought to be 
applied to them. Now any person ^who is 
getting Rs. 350 per month will 

be deprived of scholarships. In today's 
high cost of living can you imagine any 
person sending his children to a college 
where he has to spend about Rs. 200 per 
month per student? Perhaps a person 
getting Rs. 350 will be just in a position 
to make both ends meet so far as his 
family is concerned. How can he send his 
son for further education in a University? 
Therefore, this means test should be 
^abolished totally. I do not mean that 
these rich people belonging to the 
Scheduled Castes should get advantages. 
But if you want to apply this means test, 
yoa should see that those people who can 
afford to give education to their children 
they should be debarred from getting 
such facilities. 

But those who are not in a position to 
give education to their children should get 
all the facilities. Therefore, you can say 
that children of any Scheduled C'aste 
person who is getting Rs, 1,000 per 
month will not get scholarship. We do not 
mind. But children of any person getting 
less than that amount should be given 
scholarship. And what is the position of 
the scholarships? The scholarships are not 
given in time. Moreover, the amount of 
scholarship that is being paid is very 
little. What was fixed in 1950 is being 
continued now. No student, no scholar 
can continue higher education with only 
Rs. 30 or Rs. 40 per month. Therefore, 
that amount should be increased. 

Then I will come to the services. In 
Government services, there is no progress 
at all. Mr. Varma—of course, I cannot 
expect anything else from him because he 
belongs to an orthodox organisation, the 
Jan Sangh—said that some percentage 
has been filled up in Class IV services. 
Now if you go through this Report, Sir—
I have no time to quote the figures—you 
will find that in only one or two States in 
Class IV this percentage has been filled. 
In all the other 13 or 14 States and Union     
Territories,   the     percentage 
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[Shn B. D. Khobaragade.] even in 
Class IV services is 9 per cent or 10 per 
cent or 12 per cent. But my friend says 
that this percentage has been filled What 
about the other classes of services? In 
Class I, it is hardly 1 per cent to 2 per 
cent; in Class II, hardly 2 to 3 per cent. 
There are many public undertakings 
under the Government where there is no 
representation at all. That is the position 
to-day. There are a number of persons 
qualified and equally competent to fill 
those posts. Let the hon. Minister 
examine the live registers maintained by 
Employment Exchanges throughout the 
country; he will come across a number of 
qualified medical students, engineers, 
graduates and double graduates equally 
qualified for any particular post. But 
what do we find to-day? Whenever 
applications are called for and the 
minimum qualifications prescribed, a 
number of people from the Scheduled 
Castes apply. They satisfy all the 
minimum qualifications. Even then none 
of them is called for the interview. Even 
if they are called for the interview, they 
are not selected in spite of the fact that 
they satisfy all the minimum conditions. 
That is the position everywhere. 
Therefore, I have to suggest that the 
Government should take note of what has 
been pointed out on page 14 of the 
Report and follow the recommendation 
given there. I am mentioning this for the 
information of the hon. Minister. He 
would be careful and rather pay attention 
to this: 

"It is suggested that in such cases, 
the competition for reserved vacancies 
should be strictly confined to 
Scheduled Castes/Scheduled Tribes, as 
the case may be, and the best among 
them should be selected to fill up the 
reserved vacancy." 

Then this is  what the Report    says 
about the unsatisfactory condition: 

"When the results of the selection 
are announced, it is often found 

that even in the case of the reserved 
vacancies, the Scheduled Caste/Tribe 
candidates possessing the minimum 
required qualifications are not selected 
and the vacancies are filled by non-
Scheduled Caste/ Tribe candidates. 
Had such instances been stray ones, . . 
." 

This is what the Commissioner himself 
says: 

"... not much time need be spent 
over them, but experience? shows that 
such instances are not only many, but 
are on the increase." 

He says that there are many qualified 
persons but always it is stated that no 
efficient and competent person is 
available and so none can be recruited to 
fill that post. The Commissioner further 
says that this is on. the increase. It is for 
the hon. Minister to put a check to this 
practice and see that all the Scheduled 
Caste/ Tribe people who satisfy all the 
minimum conditions are appointed to the 
posts for which they are fully qualified. 
Then, what happens after these persons 
are appointed in Government service? 
They have to suffer all injustice and 
humiliation because the caste Hindu 
officers are sitting on. their heads. And 
the result is that they have to suffer in 
regard to promotions. What is the 
procedure followed for promotions? It is 
the Confidential Report. And who writes 
the Confidential Report at the end of the 
year? It is the caste Hindu officer who is 
sitting there and naturally he would like 
to see that the Scheduled Caste employees 
working under him do not prosper and do 
not ,get promotion and, therefore, he 
spoils their Confidential Report. I am not 
saying anything that I want to say. I 
would like to quote from the Report itself. 
This is what the Commissioner has said. 
He has said that these practices are 
rampant in promotions and many-
Scheduled Csste and Scheduled Tribe 
candidates are being superseded. He says: 

"This aspect of the matter may be 
further  vitiated   in  some,     though 
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not in all, cases if there is a likelihood of 
some caste Hindu junior officer, known to 
the senior caste Hindu officer, getting the 
promotional post, in case the Senior 
Scheduled Caste/Tribe candidate is found 
unfit. Had there been stray cases of super-
session here and there, no one should have 
wasted time on this matter, but instances are 
large enough in number to justify 
consideration of this matter in some detail." 

The Commissioner says that such instances of 
supersession are numerous and, therefore, it 
should attract the attention of the hon. 
Minister and the Government. Therefore, Sir, 
if the Government is really honest and sincere 
in these matters, I would like to suggest that 
they should try to implement the schemes and 
provisions which have been formulated for 
those people. 

I would like to mention one more thing, 
about facilities to Buddhists. Sir, the 
Buddhists are converts from Hinduism. They 
were formerly Scheduled Castes; they left the 
Hindu fold because it was based on inequality 
and social injustice and, therefore, they 
embraced Buddhism. Now just because they 
have gone over to Buddhism, it does not mean 
that there is a change an their social and 
economic position. So, these Buddhist people 
should be extended all the economic and 
educational facilities which are be.;ng enjoyed 
by the Scheduled Caste people. When, in 
1960, the Maharashtra Government had 
extended these facilities to these Buddhists, 
there is no harm in Central Government 
extending these facilities to them. We have 
been making efforts since the last so many 
years. Our Home Minister. Mr. Y. B. Chavan, 
and the Social Welfare Minister, Mr. Asoka 
Mehta, had assured us on a number of 
occasions that these facilities would be 
extended as early as possible. But in spite of 
all our efforts, especially in the last two years, 
nothing has been done. I hope -the hon. 
Minister will do something in this respect. 

954 RSD—5. 

I am glad the hon. Prime Minister intervened  
in   to-day's   debate.   I   do not  know  whether  
she was  actually sincere in this matter or she 
was paying lip-sympathy to our cause. Charity 
begins at home. She said she would like to 
formulate some    programmes for  the  next  
two  years  when     the whole country will be 
celebrating the birth centenary of Mahatma  
Gandhi. T will extend my full co-operaticn to 
the hon. Prime Minister in whatever 
programmes  she wants to formulate and 
implement in the next two years. Does she 
want to eradicate untouch-ability? Let her go 
through the Report. There are a number of 
public places and hotels which are not open to 
the Scheduled Oastes. Let Shrimati Indira 
Gandhi go to the villages, and we will follow 
after her, and throw open  all   the  wells   and   
hotels   and other places to all people. We will 
be one with her. Does she want to fill the 
percentage  in the  services?  She  can 
formulate a policy even now and within the 
next year, she can show to the whole world that 
the percentage has gone up. But can she do 
that?   What is the position of her own Cabinet 
today? In a Cabinet of 53 persons, how many 
Scheduled Caste and Scheduled Tribe people 
are there to-day?    Only one, Mr. Jagjivan 
Ram, of    Cabinet rank. Mr. B. S. Murthy is 
the senior most Deputy Minister. But even then 
he is not promoted. Most junior persons, junior 
to Mr. Murthy, have teen promoted to the rank 
of Minister of State and even to the Cabinet 
rar.k. But that poor fellow is rotting. How 
many Scheduled Tribe   Ministers are there to-
day? Our hon. Deputy Minister, Shrimati 
Jahanara  Jaipai  Singh, is  sitting  there.  But   
is   there     any Scheduled Tribe  member  of 
Cabinet rank or of the rank of Minister    of 
State? Why does not Shrimati Indira Gandhi 
appoint more Scheduled Caste and Scheduled 
Tribe people as Ministers?   About   60  or  70 
Members     of Parliament made a 
representation to the Prime Minister—I think 
they went under the leadership of Mr. Jagjivan 
Ram—that there should be proper re-
presentation of Scheduled Castes and 



 

[Shri  B.   D.  Khobaragade.] 
Scheduled Tribes in the Government. She had 
promised that adequate representation would 
be given. But what is the position to-day, Sir? 
I am not exaggerating, I am only stating facts. 
Let Shrimati Indira Gandhi not forget that her 
Ministry depends on the support of 76 
Congress Scheduled Caste MPs. and if they 
decide to revolt, not for any personal 
purposes but against injustice, and come out 
of the Congress, the whole Indira Gov-
ernment will be toppled in no moment. I am 
rather   .   .   . 

AN HON. MEMBER: It is wishful 
thinking. 

SHRI B. D. KHOBARAGADE: I am rather 
surprised why the Scheduled Caste Members 
of the Congress «*re suffering such sort of 
injustice and still remain in the Congress. I do 
rot mean that 'anyone in particular should 
become the Prime Minister. I do not mean 
that any particular person should be the Prime 
Minister or the Deputy Prime Minister but 
what I am trying to emphasise is that trere 
should be proper representation given to the 
Scheduled Castes and the Scheduled Tribes. 
When there are 53 members in the Ministry, 
at least there should be 3 or 4 Cabinet-rank 
Ministers, 3 or 4 Ministers of State and at 
least 4 or 5 Deputy Ministers from the 
Scheduled Castes. I will only say that these 
are the problems. At out social uplift, 
educational advancement, economic progress, 
etc. a lot has been said by Shri Gaikwad. 

There are a number of permits given. This 
Government is known as the permit-quota 
Government. If they are distributing all those 
to different people, why do they not distribute 
the permits and quotas to us? Let them 
distribute them to the Scheduled Castes. 
There are many competent entrepreneurs and 
if they are given support and help from the 
Government, they can definitely prove that 
they are hundred times bef-ter than the Birlas. 
They need not build up empires like the Birlas 
but they can 

at least improve their economic condition. 
During the last 3 or 4 months  we have  

noticed  that  there  have     been great  riots  in   
the  United   States.    I have been to the 
United States. 1 hat) talks with a number of 
Negro leaders. I   have   discussed   the   
question   with Mr. Martin Luther King and 
various leaders   of  Negro   organisations.     
At that time when I had suggested: 'Why do  
you  not make  a  demand  for     a separate 
land for the Negroes?', I was surprised to hear 
their replies.    Not only  Mr.  Martin  Luther    
King    but none   of them     was  in  favour  of  
a separate state for the Negroes. There was     
only     one—Eliza     Mohommad, the Leader 
of the Black Moslems in the   United      
States—who  had   been championing the 
cause of a separate State for the Negroes. But 
what do we find after two years? To-day the 
voice of separation is becoming more voci-
ferous     in the U.S.  More and more Negro 
leaders are demanding a separate State for the 
Negroes.   There  are race riots from east to 
west and north to south in America and 
hundreds   of people had been murdered 
during tne past 2 months. Wh'at does this 
writ:r.g on   the  wall  show?     Shri  Niraniati 
Varma said that the people are agitating  here 
and there.     I can say  :his much.   If we start 
an agitation as the Negroes are doing in 
America, I    do not know what will happen to    
this country.    We     are     not  for    agitation,   
any violent   agitation.   We have made     
agitations  but     non-violently and     
peacefully.     We     sent     three lakhs of    
people to the jails in  1964 but  the  
demonstrations  or  agitations were peaceful.   
We do not want to indulge in violence.   We 
are citizens of this country.   We want to 
continue as citizens of this country.    We want 
to make every effort so that this country can be 
made prosperous and we want to   defend   this   
country     from     any aggression  from 
whatever source    it may be. It is not mere lip-
sympathy or mere words.    We have shown by 
our . experience and by our deeds in 1962 and  
1965  and   our  people     sacrificed their lives 
and blood and they    have donated gold, 
money and everything. 
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Our Mahar battalion was fighting in 
Kashmir on the borders of China, Therefore 
we believe that we are citizens of this 
c'ountry. We want to continue as citizens of 
this country. We want that this country 
should flourish, should prosper and should 
defend itself against any foreign aggression. 
But at the same time when we are living in 
this country, we want to live in this country 
as honourable citizens of this country and 
nobody can stop us from leading that  
honourable  and  dignified  life. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Yajee, I hope you will all 
cooperate because there are many hon. 
Members wanting to speak. If you will take 
only five minutes each, I will be able to 
accommodate many. Five minutes only, Mr. 
Yajee. 
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PROF. SATYAVRATA SIDDHAN-
TALANKAR: The opposite party brought 
an objection against him that as he did not 
believe in the caste though he belonged to 
the Scheduled Caste he had no right to 
stand as a Scheduled  Caste man. ^  g^% 
fewg 
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THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Mr. Rama-
chandran, 5 minutes please. 

SHRI G. RAMACHANDRAN (No-
minated): I require no admonition; i shall 
also keep 'an eye on the clock. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN):    Thank you. 

SHRI G. RAMACHANDRAN: This is 
a subject very dear to my heart. I worked 
directly under Gandhiji for 8 years in the 
Harijan Sewak Sangh. I have seen the 
horror of what is called untouchability in 
unbearable forms, particularly in that part 
of India from where I come, Kerala. I am 
well conversant with the problems. Let 
me begin with a word of congratulation to 
the Government which has consistently 
adopted an attitude of deep sympathy 
with the Harijans as they were called 
l'ater, and Scheduled Castes as they are 
now called. They have taken very many 
ameliorative measures and the list is a 
long one. This is certainly well 'and good. 
There is however one fundamental 
question that arise; what is all this aimed 
at? What is the objective of all this? The 
objective is not that there will be 
untouchables in perpetuity, that there will 
be Scheduled Castes in perpetuity, that 
there will be Tribal people in perpetuity, 
to whom we will continue to provide 
amenities and whose conditions we shall 
ever try to ameliorate. This is definitely 
and positively not the aim. The aim is that 
as quickly as it is humanly possible there 
must not be in this country one man, 
woman or child whom anybody would 
dare to call an untouchable or somebody 
who will be pushed back as a Tribal. If 
you relate what we are doing to this 
objective, we have failed miserably in 
this country and we have betrayed 
Gandhiji in this respect. If Gandhiji were 
alive today he would take up this 
challenge not only against the 
Government but against the people of 
India wh.> are still tolerating untouch-
ability. "i live in an area where I am deep 
dcuii in the 2i** »* the village 

people and I see them also as I travel. 
about. Even common drinking water 
wells are not open to Harijans in all areas 
even after twenty years of freedom. 
Legally the well is open. It is like the vote 
in the United States where legally the 
Negro is entitled to vote but he dare not 
vote. So also legally the well is open but 
he dare not go and take water out of it. I 
myself have got embroiled in these 
troubles and I have gone all the way to 
assert that wells must be opened to them. 
So if total abolition of untouchability is 
the aim—and there-can be no other aim 
in our great Republic—then we have 
failed miserably. I know that today there 
is deep discontent in the minds of 
Harijans. The biggest discontent in India 
today is the discontent of the Harijans. I 
was very pleased to hear my friend who 
spoke earlier. His name is Khobaragade. 
He was really like a cobra raising its hood 
in anger against what is happening and I 
think we had better reckon with this anger 
of the untouchables so-called with this 
spirit of unrest in them. The more you 
ameliorate their conditions, the more you 
bring them up, the more grows their 
healthy discontent but having created the 
healthy discontent if we do not go onward 
quickly to meet it, then you are sowing 
the seeds of a revolution in this country. 

Now several things have happened in 
the last few years in regard to un-
touchability and the anger and discontent 
of the Harijans. I remember Dr. 
Ambedkar—long may his memory re-
main in the mind of India—once said to 
Gandhiji: "You are trying to abolish 
untouchability. What can you do? As 
long as there is caste in this country there 
would be the outcast" And caste Is 
stronger toaay. more entrenched today 
than ever before in my memory. It has 
now a political value and if you belong to 
a caste you get so many caste votes. It is 
much too late in the day for the 
Government of independent India to go 
about with this problem of simply 
ameliorating conditions.     Maybe,   me 
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Government cannot do anything more; 
particularly the present Government, but 
we must bring into this work a 
revolutionary urge. It is not a question of 
giving them certain privileges. We must 
take a pledge that no Government, worth 
the name, will be allowed to function if 
after ten years from today or fifteen 
years from today there is a single 
untouchable so-called in this country. 
Have we got this courage? Have we got 
this conviction? This is the challenge 
before us all. 

Many things have been mentioned in 
the course of the debate I do not want to 
repeat them. But I think the present 
Government of India, in the composition 
of its Oabinet) has certainly not done 
justice to the Harijans of India. I know 
there is my friend, Shri Jagjivan Ram; I 
have great admiration for him but there is 
only one solitary Jagjivan Ham. I know 
there is my friend, Mr. B. S. Murthy, the 
Deputy Minister, probably the oldest 
Deputy Minister in the Cabinet. I pleaded 
with Shrimati Indira Gandhi that he 
should be lifted up to a higher place and I 
understand that other people waited upon 
her in deputation for the same purpose. 
Now, let me tell you that the question of 
somebody being in the Cabinet is not 
merely because somebody is a Harijan. 
Mr. Asoka Mehta, who is here listening 
to me with his castor oil expression, as he 
always does, may be a friend of the 
untouchables, but where is the time for 
him to look fully after their interests? 
There must be, as I pleaded last time, a 
full-time Cabinet Minister in the 
Government of India in charge of the 
removal of untouch'a-bility, the 
eradication of untouchabi-lity root and 
branch. Until this is done, it would get a 
kind of benami treatment. And may I also 
utter a warning before I sit down? This 
discontent of the untouchables is not 
going to remain a discontent too long. I 
see the portents on the horizan. When I 
was in Kerala there was a great 
movement once that all the untouchables    
should    become Chris- 

tians, because Christians are a   very 
dominant community in Kerala. Then, a 
few lakhs of them went to Buddhism.    
Now, I hear a whisper in    the galleries 
that there is  going to be  a tremendous 
movement of Harijans   to embrace 
Sikhism.    I am a great admirer of 
Sikhism.    It has strength in it.    It has 
courage and noble  vision in it.    It has 
guts in it and at    the same   time   great   
devotion   to     God and saintliness.     I  
do not mind     a single untouchable 
converting himself to any religion if he 
wants,    but    1 shall be sorry if he does 
so because we deny him justice.    If 
because we deny him justice he has to run 
here and there, the shame is not his;    the 
shame is ours.    So, I want to warn the 
Government and this Government accepts 
no warning from, it appears, any     
quarter;     things   are tumbling down 
because they are     complacent about 
friendly warnings. But they dare not  be 
eomplacenet  about the rising storm of 
discontent and anger which is  coming up 
in this country    from the millions of our 
Harijans. Government must go far more 
than what they are doing, not only for 
their 'amelioration,   not   merely  for   
giving     them amenities,  but to give 
them all the fundamental   justices,   
which     every citizen as a  citizen in this    
country must have.    If this is not done 
then we are in danger and the danger is 
serious.    May I end by saying there Is 'no   
discontent  in   J this ycoun/try deeper    
than the discontent of    the Harijans.    
We must have a full-time Cabinet  
Minister  in  charge  of     not only the 
amelioration, but the    total eradication  
of  untouchability  in this country.    I 
hope my words will not fall   on ifleaf   
ears. 

SHRIMATI C. AMMANNA RAJA 
(Andhra Pradesh): Mr. Vice-Chairman, I 
feel it is very hard on my part to deprive 
somebody else more interested than 
myself from speaking on this subject. 
Mr. Ramachandran has spoken. I am 
really glad that Mrs. Indira Gandhi had 
also intervened on this important subject. 
It is really not the Government which can 
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Lbhnmati C. Ammanna Raja.j do the thing.    
They are trying to do their best.  It is a change 
of heart that Is required—on the part of 
everyone of us   .   .   . 

SHRI B. K. GAIKWAD: How are you 
going to do it? 

SHRIMATI C. AMMANNA RAJA: 
Today, in the year 1967, if we are still 
pleading for the eradication of untouchability, 
amelioration of their conditions and things 
like that, it is a sad picture. If we had 
followed Gandhiji and the path that he had 
shown to us in so many respects, probably so 
many States would not have gone out of our 
hands, out of the Congress. 

SHRI B. K. GAIKWAD: Who prevented 
you from doing so? 

SHRIMATI C. AMMANNA RAJA: Will 
you please keep quiet, whoever is speaking? I 
am only pleading that we should not do 
wrong things. We should follow the path of 
Gandhiji. We have been going astray in many 
ways. 

SHRI G. RAMACHANDRAN: Who is 
following the path of Gandhiji in this matter? 

SHRIMATI C. AMMANNA RAJA: I am 
just saying that. Why do you not listen? We 
have listened to you. So, I hope at least in 
these two yearsi till October, 1969, which is 
going to be the Gandhi Centenary year, we 
will put in a lot of intensive effort to see that 
many of these grievances are removed and 
they are brought on a par with the rest of us, 

I rose only to say that there is a small 
section of our community which is really 
suffering from so many handicaps and is not 
included in the list of Scheduled Tribes. The 
Andhra Government have recommended that 
they should be included. We are now 
discussing the Report of the Commissioner of 
Scheduled Castes and Scheduled Tribes. This 
is the fisherman community in Andhra 
Pradesh, known as Pallis.    The Madras 
Government, 

some time back, had called them as 
"Agnikula Kshatriyas". I will read a out, so 
that I may not waste more time: 

"Agnikula Kshatriya Caste is a 
Fisherman community in Andhra Pradesh, 
mostly living at the coastal forest and hill 
areas, mainly living on traditional fish-
eking for their livelihood. The population 
of fishermen community is estimated about 
10 lakhs and they are living in slum areas 
and dwelling in primitive type of huts in 
half-naked condition. The literacy among 
them is 2 p.c. 

This community was in the Depressed 
Class list up to 1934. Afterwards, for 
reasons n°t known to us, it has been 
removed. In East Goda-vari area the 
fishermen community is still being treated 
as an aboriginal tribe. The Madras Gov-
ernment in their G.O.Ms. No. 2643, 
Revenue, dated 10th October 1938 have 
directed that the fisherman should be 
treated as "Scheduled Caste" for the 
purpose of distributing banzar lands. 

The, fisherman community in Madhya 
Pradesh, Punjab, Himachal Pradesh and 
Delhi is included in the list of Scheduled 
Castes, whereas in Maharashtra, Mysore, 
West Bengal and Orissa, they are included 
in the list of Scheduled Tribes. 

The fishermen community (Agnikula 
Kshatriya) in Andhra Pradesh satisfy the 
conditions of (1) general backwardness, (2) 
living in isolated areas and (3) special cus-
tom like marriage, etc.'' 
The Government of Andhra Pradesh, after a 

thorough examination, have recommended 
that Agnikula Kshatriyas (Pallis) should be 
included 'n the list of Scheduled Tribes. They 
have accordingly written to the Union 
Government. I want that it should be done. I 
understand that this was also considered by the 
Cabinet Com-. mittee consisting of Shri Asoka 
Mehta, Dr. Channa Reddy and others. I am 
bringing this to the notice of the Minister so 
that at least when  the  Bill 
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comes, up, it may be included and justice 
may be done to this community. 

Thank you. 
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"Out of 164 respondents, 84 per 
cent, of them informed that the 
Scheduled Castes were not allowed to 
enter the Shiva temples for worship." 
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"In Jammu and Kashmir, in some hostels 
attached to the Government schools and 
colleges, the Scheduled Caste students are 
discriminated against in the use of common 
rooms and kitchens." 

 

[THE DEPUTY CHAIRMAN in the Chair]
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[THE DEPUTY CHAIRMAK in the Chair] 

 
"In Jammu and Kashmir, in some 

hostels attached to the Government 
schools and colleges, the Scheduled 
Caste students are discriminated against 
in the use of common rooms and 
kitchens." 

 

(Time bell rings)



 

THE DEPUTY CHAIRMAN: Mrs. 
Mangladevi Talwar. Five minutes, 
please. 

DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Madam Deputy 
Chairman, this is a good Report and I 
congratulate the Government. I would 
just make only one or two points since I 
have got very little time. It was said by 
Mr. Gaikwad that we should have 
separate colonies for the Harijans. I was 
also surprised that Mr. Ruthnaswamy 
should ask how many wells were dug for 
the Harijans and that they should give the 
number. I agree and I sympathise with all 
their grievances and their short-comings; 
the Government has not been able to 
implement all the promises that they have 
made. There is delay. But I would like to 
assure Mr. Gaikwad and others that we 
are conscious, that the Government is 
conscious of it, and the Prime Minister 
has just said how intensely she feels, the 
Government feels. True, we have not 
been able to carry out the programmes as 
quickly as we should have done and in as 
short a time as possible. I should like to 
mention that it is our duty to lift them 
from the conditions they are in; there are 
certain social and economic disabilities 
from which they suffer. It is true. It is a 
social evil. I would like to appeal to the 
majority community. As has been said by 
Mr. Tariq, it is our duty. We have to live 
as brothers and sisters. We have to make 
the Harijans, the Scheduled Castes, the 
Scheduled Tribes and other 

Backward Classes feel that they are parts of 
us. They are not somebody else. Having 
done that, let us integrate our society, let us 
try to make India as one whole, and not 
into small sections of Scheduled Castes, 
Scheduled Tribes and other classes. 
Therefore, I would appeal to my brothers 
here on that side not to spread this idea of 
perpetuation of the Scheduled Castes and 
the Scheduled Tribes. And let us work to-
gether for one united India, for one united 
nation. And at the same time, they should 
take their rightful place in the services and 
in all the other amenitites, in our economic 
growth and development, in commerce and 
industry. All that is open to every Indian 
should be open to the members of the 
Scheduled Castes "and the Scheduled I   
Tribes. 

I would just like to read a few 
passages from the Report, Madam. It is 
about the landless people.   It says: 

"According to the 1961 Census, the 
population of Scheduled Castes is 6.45 
crores. Of these, 3.03 crores are 
classified as workers—2.19 crores 
depend on agriculture and 0.84 on 
other puruits. Of these 2.19 crores, 
1.14 crores are cultivators, cultivating 
their own lands (in most cases 
uneconomic holdings) or cultivating 
lands of others as crop sharers. The 
remaining 1.05 crores are agricultural 
labourers, without land of their own. 
The latter would constitute about 20 
lakh families without any land for 
cultivation, as also for house-sites." 

5 P.M. 
Madam, later on it says: 
'Almost all the State Governments 

have issued some executive instructions 
for allotment of land to landless persons 
including Scheduled Castes. Available 
information indicates that during the 
Third Five Year Plan 6,41,869 acres and 
1,153 drones of land was allotted to 
1,58,614 families of Scheduled Castes. It 
was, however, found that in spite of the 
instructions, in many States, the 
distribution of land to the Sche- 
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duled Castes was not  given     due 
priority." 

I would appeal to the Government to 
implement the instructions and pro-
grammes to the best of their ability and 
look after the Scheduled Castes in their 
States. 

THE DEPUTY CHAIRMAN; Mr. 
Akbar Ali Khan.   Five minutes. 

SHRI AKBAR ALI KHAN: Madam 
Deputy Chairman, I am grateful to you 
for giving me this opportunity to speak. I 
wanted to associate myself with the 
sentiments expressed by Shri Gaikwad, 
Mr. Khobaragade, and my esteemed 
friend, Shri G. Ramachan-dran, in this 
noble cause of uplifting our brethern 
who have unfortunately been in a 
position which no one would consider as 
fair and just. 

Madam, I am happy that the Prime 
Minister intervened in this debate and 
suggested that as we will be having the 
centenary of the Father of the Nation, let 
this problem which was most dear to him 
be made a special cause for working 
before the centenary so that we may be 
able to achieve much more in the short 
period to fulfil and improve the cause of 
our brethern. 

In this matter Gaikwadji suggested that 
something should be done. I think the 
Government has to do it and the 
grievances pointed out will have to be 
looked into by the Government very 
seriously. I feel this is a responsibility 
thrust upon you and me. I suggest that 
when we meet next in Parliament, let us 
all, irrespective of party affiliations, meet 
and consider— if you permit me to say 
this—under the leadership of Mr. G. 
Ramachandran to consider and devise 
ways and means of how to improve, how 
to implement the several proposals to 
improve the conditions of our Harlan 
brethern. T think that will be a proper 
tribute, proper homage to the Father of 
the Nation.   That is all that I wanted to 

say. I fully support all the sentiments and 
proposals that have been put forward to 
further the cause of the Harijan brethern. 

SHRI ASOKA MEHTA: Madam 
Deputy Chairman, I am deeply grateful 
to the hon. Members who have 
participated in this debate for the 
illuminating comments that they have 
offered. It was but natural and inevitable 
that their comments should have been 
filled with anxiety, with anguish and 
with occasional flashes of anger. 
Madam, this is a subject on which no one 
worthy of his salt can be without anxiety, 
anguish and anger. 

I would like to remind this House that 
the Report which we have been 
discussing the whole day is a rePort 
which is produced by an authority which 
is independent of the Government. The 
Commissioner for Scheduled Castes and 
Scheduled Tribes is an authority set up 
by the Constitution, appointed by the 
President and answerable only to the 
President and Parliament, and not to the 
Government.   I am making this point   .   
.   . 

SHRI G. RAMACHANDRAN: Then 
why does he not sit along with you on 
those Benches as a nominated Member 
instead of you taking up the cause? 

SHRI KRISHAN KANT (Haryana): 
How can a non-Member sit on these 
Benches? 

SHRI G. RAMACHANDRAN: By the 
President's nomination. 

SHRI ASOKA MEHTA: I am making 
this point clear, Madam, for this reason 
that if a compliment is to be showered, it 
should be showered on the 
Commissioner. This only shows that the 
Constitutional safeguard is really 
working because my constant advice to 
the Commissioner has been that he 
should be unsparing in pointing out the 
weaknesses and the failures of the 
Government. He is not an officer of my 
Ministry. He is not aB officer of the 
Government. He is as 
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[Shri Asoka Mehta] independent 
person who has been charged with 
looking after the safeguards that are 
enshrined in he Constitution and for 
drawing the attention of Parliament and 
the country, to any failures or lapses that 
may be on the part of the Government, in 
particular and of he community in 
general. 

Secondly, Madam, I realise that there 
are many things that the hon. Members 
would like to be done, and I agree with 
them. The Government also is equally 
keen that they should be done. But it is 
necessary to realise the size and the 
dimension of the problem with which we 
are dealing. There are 110 million people 
belonging to the Scheduled Castes and 
Schedued Tribes, a population perhaps, 
slightly, larger than that of Pakistan, or 
Japan or Indonesia. This is an immense 
slice of population, Madam. It is this 
tremendous slice of the Indian population 
that we are being called upon to find 
adequate and quick solutions for. 

i realise that what has been done is not 
adequate. Prof. Ruthnaswamy talked 
about the United States of America 
spending for the Red Indians there. 
Firstly, the Red Indians of the United 
States of America constitute a negligible 
proportion of the community. I will not 
go into the history of the Red Indians 
there. But even now if anything is being 
done to ameliorate the conditions of the 
Red Indians, let us realise that the United 
States' national income today is 700 
billion dollars, and if they are spending 
about 100 dollars per head Pei' year for a 
few thousand people, that is nothing very 
remarkable. 

SHRI B. D. KHOBARAGADE: But 
they are spending for Negroes also who 
constitute about 10 per cent, of the total 
population. 

SHRI ASOKA MEHTA: Unfortu-
nately, you were not there when Mr. 
Ruthnaswamy spoke, and I am entitled to 
answer him also. I shall answer your 
points also at the proper 

 

I time. To the point of Mr. Ruthnaswamy 
my reply is that in India in the three Plan 
periods we have spent fRs. 311 crores. It 
may be a small 'amount, but I think Rs. 
311 crores is not something that can be 
considered to be wholly negligible. 
Madam, I want this to be remembered that 
this Rs. 311 crores was provided not as a 
substitute for what had to be done for 
these people, but as supplementary for the 
welfare of this section of our people in all 
development programmes. It is the 
endeavour of the Government—we may 
not always succeed— that they have their 
legitimate share of development 
programmes. Twenty per cent, of these 
benefits must necessarily flow to them. 
This is something over and above, 
additional, to what is being done. 

Madam, I realise that we do not always 
succeed in achieving this. The 
Department of Social Welfare has to deal 
with 17 Governments of the States. It is 
said here that the State GoveVnments 
should be ordered to do this and to do 
that. Only yesterday this very House was 
discussing the Centre-States relationship. 
It was pointing out how the Centre-State 
States relations have to be so organised 
that the States should have fuller 
autonomy. Where they already have 
autonomy, I have no means of taking it 
away or encroaching upon it. What I can 
only do is to persuade. And there are 
Assemblies there. The same political 
parties that are functioning here are 
represented in those Assemblies and even 
in those Governments. It is up to them to 
exercise pressure. I shall welcome any 
kind of pressure that is being exercised on 
behalf of these communities. But 
constantly to suggest, Madam, that it is 
the responsibility of the Government here 
to solve the problem, a social, economic 
and cultural profrem of this dimension 
purely by governmental action, Madam, 
may I in all humility point out, is to 
perhaps ignore all the realities of the 
situation. 
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Of this Rs. 311 crores that we have 
spent during the three Plan periods, 
which may be substantial or which may 
not be substantial, a very considerable 
amount has been spent on •education. 
Madam, something like five lakhs of 
post-matric scholarships have been given 
to Scheduled Castes and Scheduled Tribe 
students. This is with regard to the post-
matric level; I am not referring to what 
has been done at the pre-matric level. 
There are to-day over 100,000 students, 
boys and girls, men and women, studying 
in our universities, that belong to the 
Scheduled Castes and Scheduled Tribes. 
Madam, you and I were in college; I 
would not like to mention the years 
because you are concerned there. But 
because we were in the college at the 
same time, and so also my very good 
friend, Mr. Alva; we remember the 
number of students that were studying in 
the universities at that time. Did we feel, 
Madam, that these large numbers of 
students would be studing in the 
Universities at this time? We had many 
problems in this country. But we felt that 
we would be able to get on top of them. 
That, is what the Government has been 
trying to do Five hundred thousand men 
and women belonging >o the Scheduled 
Castes and Scheduled Tribes have either 
received or are receiving to-day 
university education. At this moment of 
time, there are 100,000 students studying 
in the universites. I believe every year 
20,000 graduates are coming out. Surely, 
this is an investment in human beings. 

The world over, the economists and 
social scientists have pointed out that 
through education, through improvement 
of the human capital, 50 per cent increase 
in national income is achieved. The other 
50 per cent, is achieved by all kinds of 
what we might call material investment'. 
There is a deliberate, conscious policy of 
investment in human capital at a level 
where leadership would be provided and 
skills would be available. I have no doubt 
in mind that with distinguished leaders 
like Mr. Khqbaragade, 

these Scheduled Caste and Scheduled 
Tribe people will be able to play a most 
decisive role in shaping the destiny of 
this country. No longer can one say 
"What have we done in 20 years?" We 
may not have done anything very 
spectacular, but in 20 years an elite has 
been created among these communities 
who will be able to play a decisive role 
in shaping the destiny of this country, 
and I suggest, Madam, that this has been 
a significant contribution. 

i 

Often it is said: "What are you doing to 
provide them with drinking water? It is 
an elementary thing." I agree, Madam. 
"What is being done to provide them with 
houses?" Prof. Ruthnaswamy talked 
about pucca houses, tiled houses, all 
kinds of other houses. Madam, to provide 
drinking water—I am not talking about 
Scheduled Castes—900,000 wells have 
been dug for drinking water purposes 
over the last 15 years. About a million 
wells for this specific purpose have been 
dug. In order to solve the problem of 
drinking water in all our villages—and 
there are a number of villages where this 
problem is very costly and very 
stubborn—it is esti-mated that we require 
an investment of Rs. 900 crores. In order 
to provide drinking water for our urban 
areas, we require a further investment of 
Rs. 600 crores. We are not in a position 
to provide all the Rs. 1,500 crores needed 
at one time. In the Fourth Plan, we have 
provide something like Rs. 320 or Rs. 
340 crores. This is a problem which can 
only be sorted out over a period of time. 

Hon. Members rightly said with in-
dignation, "What about the houses? What 
about water? What about various other 
things—elementary things?" But we 
must realise that to provide even these 
elementary things in India, a tremendous 
amount of structual transformation of the 
economy and society becomes neces- 



 

[Shri Asoka Mehta] 
sary.    We have had,  as     the Prime 
Minister  pointed  out,   two years    of 
drought  that have  resulted  in    our 
national   income  going  down  in   one 
year by 4 per cent.    The    per capita 
income     to-day,     Madam,  is  6J per 
cent, lower than what it was in 1964-65. 
And so, the    surpluses that    can be 
generated and transferred for the welfare 
of Scheduled Castes and Scheduled Tribes  
or  for any  other  purpose, are not there to 
the extent we had  hoped     them  to  be.    
I  believe, Madam, that next year and the 
year after that, as the Prime Minister said, 
the   situation  will  improve  an^  'his 
House  will  come forward,  and support   
us  when  we    say,    when    we demand, 
that out of any new wealth that   is   
generated,   a  significant  slice should bj 
transferred through appropriate 
machineries of taxation for the benefit of 
the Scheduled Castes  and Scheduled 
Tribes.    We would like to do that.    But 
if the    economy is in great difficuties, 
what happens? Many of  the  schemes  
that   were  taker,   up have had to be 
given up in State after State.  Shri 
Rajnarain was very crit-cal  about some of    
the  things.    His Party  is   in   power  in   
a   number   of States.    But what is the 
position?  I am aware of the priorities 
given by the  different   State  
Governments  to-d-.y to these schemes,   
irrespective of wnich  particular  party   is   
in power, every one of them has been 
compelled to give a lower priority to the 
welfare of the backward classes  and  to 
social  welfare, not because they   did not 
consider it important, but because 
agriculture to-day requires paramount 
importance.    We    all  recognise     the 
importance of food production, irrigation   
and   minor  irrigation,   and   that the  
limited  resources we   have must first be 
diverted to them.   These are, Madam,    
certain    imperatives of life from which 
we cannot get away. 

Again, two criticisms were made by 
very esteemed friends, Shri Gaikwad and 
Shri Khobaragade. One was that we have 
emasculated the office of the 
Commissioner for     Scheduled Castes 

and Scheduled Tribes. I would earnestly 
beg of my friend, Mr. Gaikward, never to 
imagine that I would be guilty of 
emasculating the authority of this august 
institution. What had happended, Madam, 
was that in the intervening period, as the 
development programmes grew, not by 
design but by accident, these development 
programmes were also being looked after 
more and more by the Commissioner, 
because there was no other officer 
earmarked for the purpose In the 
Department of Social Welfare, or in the 
Home Ministry. Madam, I would like Mr. 
Gaikward and Mr. Khobaragade to tell me 
if it would be right and proper, for the 
Commissioner, who has to evaluate and 
pass judgment on what we are doing, to 
be also responsible for pushing foT-ward 
with the development programmes of the 
Government sad *' persuade the States as 
to what is to be done and how best it is to 
be done. How can he sit in judgment ovw 
what he himself is trying to achieve? 
Therefore, these two activities have been  
separated. 

Every assistance that the Commissioner 
wants will be available to him. Mr. 
Gaikwad wants that I should give him 
more staff. I am ,nuite willing to do so but 
to that extent money will go out of what is 
available to-d^y for welfare activities. It 
lias been mv constant endeavour in th- 
Department of Social Welfare that not a 
rupee will be spent on staff appointments 
that can be avoided, because that rupee 
comes out of what shou'd really go for the 
welfare of the Scheduled Castes and 
Scheduled Tribes. But I would be guided 
by Mr. Gaikwad. If he tells me that I 
shoulfl have more staff that a larger 
amount of money should be spent for this 
purpose, I shall bow to his judgment. My 
own feeling is that we should allow the 
Commissioner to draw upon the staff that 
he has plus the staff that the Social 
Welfare Department has, plus the staff the 
State Governments have plus the 
resources of various research institutions, 
uni- 
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versities and voluntary associations. He 
should be able to mobilise even the 
Members of Parliament. I would like this 
thing to be examined because we are 
most anxious to see that the 
Commissioner's Reports are as pur-
poseful   and as decisive as possible. 

Then it has been said that the new 
Commissioner who has been appointed 
does not believe in safeguards for the 
Scheduled Castes and Scheduled Tribes. 
I believe my friend, Mr. Khobaragade, is 
a very distinguished and a very eminent 
person whom I respect very much. 
Before making this kind of observation 
upon a distinguished scholar, a 
distinguished officer, who, I believe, has 
done a favour to us by agreeing to be the 
Commissioner, if he had only discussed 
the matter with me, I would have 
removed the miasma of misunder-
standing which has been deliberately 
created   ,   .    , 

SHRI B. D. KHOBARAGADE: This 
question was raised in the Lok Sabha in  
December   1964  many  times . . . 

SHRI ASOKA MEHTA: Members of 
Parliament came and discussed this 
matter with me and therefore they agreed 
that the selection was right and proper. 
You alone did not do me the honour of 
even telling me that you were worried 
about it. If I had known that you were 
worried about it, I would have come to 
you. 

SHRI B. D. KHOBARAGADE: May I 
ask whether the present incumbent in the 
post of the Scheduled Caste 
Commissioner has passed   .   .   . 

SHRI ASOKA MEHTA: I am here to 
explain it. Firstly, I would like to say that 
he is a very distinguished scholar and a 
social worker. He participated in the 
national movement. He was closely 
associated with Mahatma Gandhi. He 
was closely associated with Gurudev 
Tagore. He was closely associated with 
Pandit Jawaharlal Nehru, and has done 
outstanding work for the welfare of the 
Scheduled Tribes and the Scheduled 
Castes. For the last 40 years he is   one of 
those 

whom Gandhiji, Gurudev, Pandit Nehru 
and Netaji, all of them, felt .hat they 
could consult, they could seek his advice 
and counsel where a question of the 
well-being of the Scheduled Castes and 
the Scheduled Tribes was concerned. 
When I persuaded him to take up this 
responsibility so that I may have 
someone as a censor and mentor, 
someone who c; n sit in judgment, a 
person of cons-cisnce, of character, of 
understanding, of insight and who has 
had the privilege of working at the feet 
of the masters in our countryi I am told 
that I am inviting someone who is going 
to do harm to the Scheduled Castes and 
the Scheduled Tribes. Madam, 1 am 
most anxious that as far as the 
Commissioner is concerned, he should 
be in a position to pass judgment over all 
that we are doing without any kind of let 
or hindrance. Therefore on this point too 
I would beg of Gaikwadji and 
Khobaragadeji not to have any kind of 
fears in their minds. 

A number of suggestions were made 
by Members here about who should be 
included in the list of Scheduled Castes 
and Scheduled Tribes. This matter of 
revision of the lists was before the 
Government. You will be interested to 
learn that I have received 2,000 
communications. All kinds of groups 
want to be either included among the 
Scheduled Tribes or among the 
Scheduled Castes. I shall briefly explain 
what are the criteria by which we judge 
whether a particular group is either a 
Scheduled Caste or a Scheduled Tribe. 
Unless any particular- group suffers from 
the stigma of untouchability, unless in 
the day-to-day life it clearly experiences 
or has experienced untouchability in the 
nast we do not recognise them as a 
Scheduled Caste. Unless there are tribal 
characteristics, we do not recognise them 
as a Scheduled Tribe. Only this morning 
in the other House the Scheduled Castes 
and the Scheduled Tribes Orders 
(Amendment) Bill has been introduced 
and the number of hon. friends who 
talked about it or wanted that this    parti- 
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Lfanri Asoka Mehta] cuiar caste or 
that caste be included in the Scheduled 
List, may I request tnem to carefully go 
through the Bill and at the appropriate 
time, when the Bill comes up in the 
House I can assure them on behalf of the 
Government that we shall give the most 
respectful consideration to any 
amendment that they may have to move. 

Then there are 3 or 4 points wnicu 
were Drought up. The hrst was about 
umoucnabLuty. i agree that this prouiem 
oi untouchaoiuty stiii eludes us. We have 
not been able to crac*. it. 1 would most 
respectfully invite ine cooperation oi 
every Member oi tms House and the 
other House in helping us to create a 
climate where untouchability can be 
banished from this land. I agree that 
untouchability exists, remnants of it in 
larger or smaller measure exist in the 
rural areas, and even sometimes in the 
urban areas. We have been trying to 
orient and educate the Government 
servants, including police officers. 
Various suggestions have been made 
here. We would like to follow them. 
Some of them we have followed. 1 do not 
want to take the time of the House by 
saying what we have done, but please tell 
us how we should go about this work 
further. I believe this is a process in 
which education, indignation of the 
people, occasional conflicts, but basically 
economic development and social 
change—all these are needed before 
untouchability can be completely 
eradicated. There is no single solution. I 
can understand Mr. Ramachandran 
feeling that the Government must say: 'In 
ten years there will be no untouchability 
here'. Well, we can say that but then what 
do we do? Can we say that in ten years 
there will be no poverty in India? Can we 
say that in ten years there will be no 
illiteracy in India? One-seventh of 
humanity, unfortunately, cannot be rid of 
the shackles of a century within a decade 
but everything possible must be  done.    
That 

determination, that dedication, that 
purpose should be there and this ,. 
something which is not a problem 
between the Government and the non-
officials, between the Government and 
the officials. So far as the eradication of 
untouchability is concerned, it is the task 
which demands the common allegiance 
of all of us. The Prime Minister has 
pledged the total support of her 
Government in any campaign that is 
organised in close cooperation with all 
the friends who know more about it and 
who can advise us. She pledged total 
cooperation. I hope that the leaders here 
who have greater experience in fighting 
this untouchability, who know how to 
create and how to evoke a response from 
millions of people, will take the lead in 
this matter and they will find that the 
Government will be only too happy and 
proud in accepting such leadership and 
associating themselves with it. 

Again, about employment opportu-
nities, I recognise that a lot remains to be 
done. That is why the Home Minister 
and I have set up a group. A top-level 
group has been set up and I would like to 
assure this House on behalf of the Prime 
Minister, the Home Minister and myself 
that not only in the Government services, 
in the public sector as well as in the 
private sector, and in the Universities, it 
is going to be our determined endeavour 
to see that any kind of restriction in the 
employment of the Scheduled Tribes and 
the Scheduled Castes is removed and 
that they are given the fullest 
opportunities to achieve not only the 
legitimate share of 12 or 20 per cent, or 
whatever is prescribed but even more 
than that. I have no doubt that they 
possess the ability and capacity so that 
they may be able to move forward. This 
is a task to which the Prime Minister, the 
Home Minister and I have pledged 
ourselves and I hope and trust that in the 
next year or two we will be able to show 
you concrete results. Here again from 
Gaikwadji and other friends I would 
request their wholehearted cooperation. 
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About education I have already said a lot 
and I do not want to say anything more. 

The last point was about land. 1 realise that 
among people there is a tremendous land-
hunger. It is not easy to provide lands. 
Figures about lands are often given, but those 
lands are not always good for cultivation. 
Reclamation costs a tremendous amount of 
money and one cannot straightway make 
available land that may not be fit for 
cultivation. During the last 15 years about 10 
million acres of lands have been distributed 
to the landless, and out of that, 3.91 million 
acres, that is, about 40 per cent, has been 
allotted to the Scheduled Castes and 
Scheduled Tribes. Forty-five per cent, of the 
total number of beneficiaries have been from 
the category of Scheduled Castes and 
Scheduled Tribes. 

Lastly, we have a programme of Tribal 
Development Blocks. These Blocks, dring the 
Second and the Third Plans, have covered 
something 'ike a crore and a quarter of the 
tribal population. Our ambition is that during 
the Fourth Plan we cover two crores of the 
tribal population and through these Blocks—
which are mainly being looked after by my 
friends, Shri Gurupada Swamy—it Is our hope 
and our endeavour to see that the tribal areas 
are developed. It is easier to organise Tribal 
Development Blocks because the tribal areas 
are clearly demarcated and there is 
concentration of the tribal people. As far as 
the Scheduled Castes are concerned, they are 
dispersed all over the community and 
therefore an integrated approach has got to be 
the only method that can be adopted for the 
amelioration of the Scheduled Castts. As far 
as the Tribes are concerned, we are trying to 
develop the area approach also because they 
are in well-demaracat-ed areas and I hope and 
trust that both these approaches will give us 
some sudcess. 

I realise that what we    are doing falls 
short of the    expectations,    but 

may I say that only by mobilising the 
initiative and the goodwill of the 
Government and the Opposition, of the 
officials and the non-officials, by all men 
who are determined to solve this problem we 
shall be able to bring a new life, a new 
future, a new ray of hope into the lives of a 
hundred million people as an integral part of 
the five hundred million people 0f this 
ancient land. 

SHRI B. D. KHOBARAGADE: Sir. I 
would like to get one point cleared. The hon. 
Minister was pleased to tell us just now that a 
Bill has been introduced in the Lok Sabha 
about the classification of the Scheduled 
Tribes and the Scheduled Castes. Now, it is 
some four or five years since Goa was 
liberated and yet no classification of 
Scheduled Castes and Scheduled Tribes has 
been made in respect of Goa. So I would like 
to know whether this classification has now 
been made in respect of Goa also and if not 
when it will be done. And secondly, Madam, 
I would also like to know the position of 
those who have become Buddhists and what 
facilities are available to those people among 
these Scheduled Castes who have embraced 
the Buddhist faith. The hon. Minister may 
kindly explain what has been done in respect 
of these people 

SHRI ASOKA MEHTA: As far as Goa is 
concerned, that is being sepa rately tackled. 
The matter has had to he delayed because we 
had this referendum in Goa. We had this 
plebiscite or whatever it was called. We 
wanted to know about the result of that 
plebiscite before a final view was taken. I 
can assure my hon. friend that this matter 
will also be sorted out in the near future. 

I fully recognise the importance of the 
other problem that was referred to by the 
hon. Member, that is to say, about those 
among these people who have embraced 
Buddhism. May 1 say that under our 
Constitution it is not possible for us to give 
these people the facilities that are available tc 
the Scheduled Castes    because thos^ 
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[Shri Asoka Mehta] facilities are 
available only to those who follow either 
the Hindu religion or the Sikh religion. 
That is what we have been doing. But we 
are trying to provide them all the 
facilities that are available to the other 
backward classes. There are very many 
provisions of the law that are applicable 
to the backward classes. These are avail-
able for those who have accepted 
Buddhism. And so these friends are 
looked after in this manner. But we 
realise that there is this constitutional 
problem and there are difficulties. These 
difficulties are being sorted out in a 
friendly manner and suggestions have 
also been made that   even this 

constitutional provision may be looked 
into. I am sure Shri Gaikwadji and other 
friends are well aware from what quarter 
these suggestions have come and they 
also know that suggestions coming from 
such an august quarter are bound to 
receive our most earnest consideration. 

THE DEPUTY CHAIRMAN: The 
House stands adjourned till 11 A.M. on 
Monday. 

The House then adjourned at 
thirty-three minutes past five of 
the clock till eleven of the clock 
on Monday, the 14th August, 
1967. 
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